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drop the matter. We have no confidence in
the Labour Minister or the Railwdy Minister.

SHRI RAJ BAHADUR : [Itis too much
for me to pass any judgment on my collea-
gues, the Labour Minister and the Railway
Minister. That is not fair or proper, we
shall have to co-operate with cach other. All
that 1 can say is that I shall convey to the
Prime Minister what he has said. I cannot
really say anything more than that. After
all, we have to deal with each other. You
may be angry with me sometimes. But we
shall have tosit down and work. I cannot
condemn my colleagues the Labour Minister
and the PRailway Minister merely to please
him. All I can say is that we are seized of
the matter which is a labour dispute at
least. I think that should suffice.

SHRI INDRAJIT GUPTA : As the lea-
der of the party I am taking personal res-
ponsibility of secing to it now that the
matter is dropped. But I am doing it on my
understanding that the matter will be dealt
with and disposed of by the Prime Minister.
If that is not done, then we may raise it
again.

MR. CHAIRMAN : What Shri Indrajit
Gupta has said is on record. The Minister
will consider it and now he will tal< to hum
and decide it.
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FINANCE BILL 1972—Comtd

SHRI DINEN BHATTACHARYYA
(Serampore) : Mr Chairman, Sir, I could not
hear what the hon, Fibance Minister spoke
here because of the very important issue
raised bere.  If only this attitude had been
taken by the Minister of Parlinmentary
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Affairs at the outset I think we could have
saved much time of the House.

The Finance Bill, 1972, is yet another
attempt to put heavy tax burdens on the
teople for raising resources for the perpetu-
ation of the capitalist path of development
which the ruling party has been treading for
the last 25 years. Despite the tall talk of
soclalism and garibi hatao, the Government
fed by Shrimati Indira Gandhi has been
following a policy of helping big monpolists
and landlords.

The Finance Bill is a magnificent attempt
at self-delusion. The taxation policies embo-
died in the Bill are a mandats for stagnation
and not a mandate for economic growth
with social justice and self-reiiance

Sir, 1 may say that it is a robbery thro-
ugh high taxation and deficit financing. The
Economic Times Research Bureau has caleu-
lated that “Contrary to the general impreasion,
the changes in the indirect levies proposed in
the Budget for 1972-73 are likely to push up
the wholesale commodity prices anything
between five to six per cent.” It appeared in
the Economic Times, Bombay of March 29,
1972,

Sir, out of about Rs 183.25 crores of
new taxation envisaged in the Budget only
about Rs, 16 or Rs. 20 crores may fall on
rich strata, the rest of the burden actually
will fall on the common people and this
burden of indirect taxes will seriously affect
and aggravate the inflatiopary pressures.
Again I quote the figures given by the
Economic Times in their review of March
29, 1972. How this is expected to affect
certain commodities and how it has increased
on the basis of percentage of 1971-727 In
respect of fuel, power, light and lubricants,
it has gone up by 7.9%, in respect of Jiquor
and tobacco by 7.5%, machinery and trane-
port by 11.1%. manufacturers by 12.9% and
lsl.ls;?m‘l of all commodities it has gone up

Sir, while the Ruling Congress sheds
crocodile tears for the poor people, they
actually go on increasing the tax burdens on
the people through higher dose of indirect
taxes which will fall on the masses of poor
people. For Instance, the total indirect taxes
collected by the Central Goverament in
1963-64 was Rs. 1,079 crores, it increased 0
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Rs. 2,812 crores in 1971-72 and Rs. 3,106,13
crores in the Budget for 1972-73. 1t is
shocking that precisely during the last two
years when the Government has been parad-
ing the “‘Garibi Hatao™ and “Athlk Swaraj"
slogans, the heavy burdien on the people in
the form of crushing taxes have been introd-
uced. ‘While indirect taxes increased by Rs,
294 crores from Rs, 2,812 crores in 1971-72
to Rs. 3,106.13 crores in 1972-73. direct taxes
showed only a small increase of Rs. 88
crores from Rs. 1,034 crores in 1971-72 to
Rs. 1,122 crores in 1972-73,

Sir, according to the admission of the
Hon'ble Finance Minister here in this House
on 2nd April, 1971, he stated that *‘the per
capita tax burden increased by 9.7%, bstween
1968-69 and 1969-70", The most funny thing
is this that as a result of this exeessive incre-
ase in taxes on essential commodities over a
period of a year, the total realisation during
1972-73 to the Goverament on account of
taxes on sugar, tea, cigarettes and kerosene
textiles, tobacco, soap and matches alone
would amount to Rs 940 crores while the
total collection from the corporate taxes
would amount only to Rs. 480 crores.

What is the net result of continuously
increasing tax burdens on the common
people 7 It adds untold sufferings on the
people on top of the mounting poverty and
unemployment, rising prices, etc.

Sir, according to the Hindustan Times
(New Delhi) dated 4th January, 1972. “The
price of sugar in the open market has gone
up from Rs. 235 P a kilogram in the first
woek of December to nearly Rs. 3.00 per
killogram today.’ Similarly, the prices of
gram have gone up from Rs. 1.05 to Rs. 1.10
per kilogram......" You know that the
increase in the prices of grains in India affect
very badly. 389, of the people in the rural
areas and 229% of the poople in the urban
aress who carn less than 50 Paise per day.
A have 60 per cent of their total earnings are
spent on grains and substitutes.

l‘-a kl L
[SHRI SEZHIYAN in the Chair)

As if to add iosult to injury, the Central
Government is adding further pressures on
the price situation by heavy dose of deficit
financing which transfers value from the
working people to the owners of property,
the big capitelists and monopolies, The
deficit financing of the Central and State
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Governments is expected to increass by
about Rs 242 crores during the coming year,
pushing up the total for the first four years
of the Plan period to Rs. 1131 crores. In-
stead of taking any effective steps to stop
the price hike and taking and effective steps
against blackmarketeer and speculators, the
Congress Governments both at the Centre
and 1n the States are protecting them.

Only in December last, I read something
in the Nationa! Herald from which it will
appear how V.LP. treatment is given to
blackmarketeers if they are by chance arrested.

Coming to the question of “‘self-reliance”
while Shrimati Indira Gandhi makes tall
claims of “self-reliance™, India’s dependence
on foreign capitalist countries for aid con-
tinues unabated. It was a matter of shame
that immediately after the American inter-
ference in our effort to help Bangladesh
and the blatant anti-India tirades of Mr.
Nixon agsinst India, the Government of
India gave a red-carpet reception to the arch-
enemy of India, Mr. Mc Namara who was
formerly the Secretary of Defence of the U.S.
Government and now heading the pre-
American World Bank.

Similarly, immediately after the last
General Elections, the Indian Government
entered into a shameless deal with the
British Industrial Mission headed by Sir
Norman Kipling to allow majority partici-
pation for the British private investors even
in fields which were reserved for Indians till
the other day. Such is the hoax of *self-
reliance",

The Government of India has been
fooling the people by saying that their
dependence on PL 480 funds from America
is being progressively reduced. Who does
not know that the reduction in PL 480 aid
is a result not of the Indian Government's
intentions but the decision on the part of
the American Government to cut such aid
in view of the lower commodity surpluses in
US.A. 7 [In fact, il we look into the gross
foreign aid, 1t is increasing  The net foreign
aid in declining mainly becavse of the
mounting repayment obligations and interest
payments. Morever, though PL 4£0 loans
are declining the non-PL. 480 loans are In-
creasing,

The total debt of India as on 31st March
1972 stood at Rs 6954 crores, It will in-
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crease to Rs. 7328 crores on 3'st March,
1973. The Government in the meantime
granted 221 foreign collaborations during
the last one year onmly. The licences are
being given not only to foreign monopolists
but also to indigenous monopolies, like,
Tatas and Birlas. They are also being en-
vouraged and licences being given even for
medium-sector industries which were pre-
viously not given to them.

Something very revealing has come out
in the report of the Direct Taxation En-
quiry Committees headed by Mr. Wanchoo,
The most important thing that this Com-
mittee has brought out is with regard to
the evasion of taxes. In 1968-69, the total
income concealed to evade taxes was around
Rs. 1400 crores and the taxes to the extent
of Rs. 470 crores were denied to the
exchequer,

Another very important aspect has been
revealed in the report of the Wanchoo
Committee. The tax arrears in 1962 70
stood around Rs. 590 crores (as against a
collection of income-tax of Rs 787 crores).

This does not include the arrears in the
States . . .

MR. CHAIRMAN : There is. another
speaker in the hon, Member's Party. He
may, therefore, conclude.

SHRI DINEN BHATTACHARYYA: ]
am just concluding.

‘Gharibi Hatao® and many big propa.
gandas are going on day in and day out re-
garding unemployment, but in spite of tall
talks, the unemployment figare is going up.
In 1969-70, employment in the organized
sector in creased to the extent of 2.5 per
cent, In 1970-71, it increased to the extent
of only 2.2 per cent, This isa clear in-
dication of the mounting economic crisis,
resulting in closure of factories, large scalé
dleplacement of workers, etc. The number
of work-seekers on the live register of Em-
ployment Exchanges continued to increass
from 34.5 lakhs in March 1970 to 42.2 Iakhs
in March 1971—a rise of 222 per ceat,
According to the Annual Report of the
Labour Department, there has been an in-
orenso of 20 per cent in the number of adu-
cated unemployed last year—from 18.22 lakhs
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to 22.96 lakhs, And West Bengal tops the
list. Unemployment schemes have not yet
been conceived as an integral part of the
organisation of production in our country.
A real and strict control of capital-intensive
industries and rapid development of labour-
intensive industries and cultivation through-
out the country can be helpful in the matter,
But the Government would not do it as it
would hurt the big business interests.

No real land reforms will be done in
spite of tall talks, Just a few days ago
Government surrendered to the wheat lobby.
They did not allow any reduction in the
prices of the wheat, In the same way on the
question of land ceiling and fixation of ceil-
ing on urban properties, the Government
will succumb to the interests of kulaks and
jotedars and urban vested interests, Here
1 would quote two or three lines from an
article written by Shri Ranjit Roy Young
India. **One year back in the Consultative
Committee of West Bengal, the Land Reform
Bill was passed. After one year, Mr. Sid-
dhartha Shankar Ray comes forward witha
statement that mo record is there, every-
thing is in chaos.” He was given charge by
Shrimati Indira Gandhi to Took after West
Bengal. What happened 7 All topsy-tur-
vied! Nothing has been done. They are
coming now again with false promises.
Not only in West Bengal, everywhere this is
the same situation, Here again I am quot-
ing from that article :

“If the British-created zamindars
were & potitical prop of British rule, the
rich farmers and jotedars (as they are
called in West Beogal) who have mana-
ged to corner land have become the
main prop of the Congress in the
countryside after Independence.”

So, real land reforms will not come. You

~ can take it for granted,

Before I finish, I would say somet
about black money, Committees .n..o':.l.i'f
mittees have been set up. The wanchoo
Conunittee has come forward with a report,
Thoy have given certain figures regarding
money. They have also meationed the black
methods adopted by big business to ovade
taxes. What staps have boen taken by tho
Government 7 1 kaow apother committes
will be set up to I go into those reports sad
there will be no change in the situation.
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Stmilar s the case with regard to land ceil.
ing. What should be the standard acre ?
To assess that another committes has been
set up. In this way committees will be set
up and crores of rupees will be spent but no
material change will be brought about in
the country in any respect,

The Government know and Shrimati
Indira Gandhi knows that the poor people
and the masses will not wait for these
changes eternally. That is why she managed
to pass here a legislation (M. 1 S. A) to put
without trial thousands of persons who way
rise against their policy under arrest without
trial and put them in jail year after year.

AN HON MEMBER : Where ?

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : In West Bengal.

SHRI DINEN BHATTACHARYYA :
Not only that, every year the Police budget
in all the States is going up and here also
there is a palice under the Central Govern-
ment which we call CRP whose expenditure
is going up every year, Now, a special
wing has been sét up called Research and
Analysis Wing. 'What this wing does 7 They
bring reports on the States. They report on
the moods of the different sections of our
people and as to how they are reacting. This
wing also organisc gangsters ; and not oaly
that, they organise murders and killings
which are now actually taking place in West
Bengal, Even after the so-called popular
Ministry coming into power, murders have
not stopped. These very people who give
the slogan ‘Indirajl Jug Jug Jio® are now
asking their Anti social friends belonging to
their own Parly to surrender the arms. They
are now fighting with one another,

Sir, this machination is being conducted
under the direct leardership of Shrimati
Indira Gandhi and the Fivance Minister is
asking money for that wing which I totally
oppose,

Garibi Hotega Naki, Amirl Badega
Nothiong will happen. There will be no pro-
gress. Though some friends who go by
the name of leftists are also searching for
the progressive actions of Shrimati Indira
Gandhi, I can assure them that they will be
oaly fooled. 1 can also tell it hero that you
can fool some persons for some time but
mot ali persons all the time. People will
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rise againet those who only do tall talks but
no action,

With these words, I conclude recording
my emphatic protest against the provisions
of this Bill.

DR. V. K. R. VARADARAJA RAO
(Bellary) : Mr. Chairman, Sir, T should like
to begin first by expressing my surprise, may
be 1 should not really have been surprised at
the concluding portion of the speech made
by the hon. leader of the Commumist (Mar-
xist) Party., I was prepared for all the dia-
tribes indulged in regarding indirect taxation
and direct taxation, because indirect taxation
has increased much more than direct tava-
tion during the last three years for reasons
which are obvious for the students of Indian
Econmics.

When he accused the Prime Minister and
spoke about Research and Analysis wing
for the purpose of organising intelligence and
mass murder, I was wondering whether he
was being serious, whether he just wanted to
a make speech, because, after all the Commu-
nist Party (Marxist) has got to make a strong
speech, because there is no other way in
which they can survive. The last people in
world, the last political party in this country ,
that could talk of mass murders should have
been they party to which the hon. Member
belongs.

15. hrs,

1 don't want to indulge in politics ; nor-
mally I do not ; but I really was shocked
by the very easy way in which the hon
Member talked of murders, CRP, Research
and Analysis Wing and somehow also
brought in the name of the Prime Minister.
1 don't think my friend Mr. Jyotirmoy Bosu
who is a very intelligent person,—not that his
colleagne is mnot intelligent by himself,—
would indulge in this kind of expression of
hia party’s views,

Iwould llke to support the Finance
Bill. Naturally I support it being a Member
of the party. 1 say myself that even if I had
not been member of Congress party I would
have happily supported it. If the hoo.
Members opposite are really serious, T would
have thought, they would either abstain or
absent themselves from the House, because
Finance Bill has to be passed In any casc;
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it is just a formality, it gives opportunity to
us to draw the attention of the Govern-
ment and the country at large to some of
the major problems that we are confronted
with in the economic ficld.

1 will not go into details. I hope my
hon. friend Mr, Salve who, I think, is going
to follow me, will speak in great detail.
After all, the Finance Bill is a major instru-
ment of Government for implementing its
socio-economic policies. We should not look
at it from the point of view of whether
therc is bigger tax on kerosene or smaller
tax on petrol. It is very important that
while we are descussing the Finance Bill we
should ask how far the Finance Bill has
succeeded in implementing the social and
economic polcies to which we as a party in
power are committed, and for which we have
been returned with such overwhelming
majority not only in the Centre but also in
most of the States,

Without going into details, I would say
that better distribution and more production
are the two essential points of our socio-
economic policies. It it not a re-distribution
of poverty which we want. I thnk I am
correct in making this statement. I am not
a Member of the Government; butI am
member of the party which runs the
Government and 1 would say that our
economic policy and socialist policy can only
succeed when there is maximisation of pro-
duction and equitable distribution. It is our
thesis that maximisation of production is
only possible through maximisation of social
justice. this is an important point. We say
that they are not two scparate parallel paths
or ecven converging paths. We say that
maximisation of production is possible only
on the basis of maximisation of social justice,
I think it is from that point of view that |
would like the Finance Minister, when he
replies to the debate, not merely to deal with
tax measures and o on, but to tell us—after
all, the Finance Minister is the most impor-
tant economic minister in Government—in
what way the Finance Bill'and the Budget
{tself and the policies he has in mind are
going to result in maximisation of pro-
duction through maximisation of social
Justice.

In this connection, 1 would like to ask
him if Government are clear in their mind—
1 would not blame him if they are not be-
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cause the subject is much too complex and
complicated to from snap judgments about
the role of the private sector in the Indian
economy ? Have the Government given
attention to the faiiure or lack of failure of
mixed economy ? Have the Government
thought it fit to wundertake an evaluation
of the working of the policy of mixed
economy in the light of the newly—
emphasised social and economic goals we
have set before this country ? I ask these
question because I am sure the Fipance
Minister knows as well as 1 do that when
we examine all the details of the action
Government are taking, it does appear—not
that there are too many voices in Govern-
ment, but it is always possible even in an
individual to have many voices —that there
has not yet been an integration of these
various voices and the evolution of a
co-ordinated policy regarding what is the
role of the private sector. If we say the
private sector has a role, then what are the
fiscal instruments which are bieng used for
the purpose of promoting the efficiency of
the private sector 7 I for one would be quite
prepared to agree with him if he says there
is no role for the private sector. As a matter
of fact, more than ten years ago, in a paper
submitted to the AICC on socialism, 1 had
expressed my personal view that there is no
place for the private sector as far as the
Indian economy is concerned if we really
wanted socialism. This is on record, In
print ; it is known and available to almost
everyone.

SHRI INDRAJIT GUPTA (Alipore): Tt
was taken as an academic thesis,

DR. V. K. R. VARADARAJA RAO:
Acadamecians can alio be effective in many
ways.

SHRI INDRAJIT GUPTA : 1 agree,
put his party does not,

DR. V. K. R. VARADARAJA RAO : |
think this is a question on which thereis a
great deal of misunderstanding in the coun-
tey. 1t the feeling is created that Govern-
ment do not know their own mind or if
Government say * All right, we are prepared
to attack everybody il he is producing, if
the production is accompanied by income,
If the production is accompanied by pro-
pery’, then wiihout the Government knowing
where they are, they will suddenly find them-
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sclves taken to a position where they have
policies which they do not want to imple
ment. Therefore, I am asking this question.
Let us know what the role of the private
sector is.

Then | want to ask another gquestion.
My hon. friend,—Shri Bhattacharyya—he
has left ; I hope I did not make him leave--
talked about land reforms. As if he knows
or any party or any body in this country
today knows what precisely should be the
criteria that should govern land reforms,
eapecially ceilings. Before I go on to that,
1 should like to say that land reforms do not
only mean ceilings. All along, we have been
talking as if land reforms only mean ceiling.
But much more important than ceilings--1 will
not say much more important because then
I may be called a reactionary, not that it
matters, but still one does not like to be called
names unless one deserves it—are some ques-
tions 1 should like to ask. What is the
position of tenants 7 I know that the State the
hon. Finance Minister comes from has a
good record of tenancy legislation. 1 would
like to know what is the position of tenants
in other States. What is the position in
Bengal, what is the position of sharecroppers
in Bihar, in Bengal ? What is the status of
oral tenancies 7 What is the status of record
of rights today ? For many years, we have
been insisting on having a proper record of
rights, with regard to ownership, tenancy
and so on. I know it is not there. Without
that, how can we have land reforms 7 What
is the position regarding tenants ? What
is the position regarding land records, oral
tenancies, banami transactions in land hold-
ings 7 Also in the midst of this, what is
the position of agricultural labour ? Where
do they figure in these land reforms 7 Some
people say they are going to get a lot of
land by ceiling and restribution. Others say,
*No, no ; you cannot give it, They do not
know anythings, about agriculture ; We
must give it to unmeconomic holdings, those
who have one to two acres.” So, nobody
knows who are the better farmers ; agricul-
tural labourers or other farmers, There isa
good deal of controversy. 1 would like to
know what the thinking of the Government
is in land reforms in respect of agricultural
labourers.

Then, coming to the basic problem of
the celling itself, Why do we want a ceiling ?
The other day, this simple question was
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asked of me, and I was stunned fora mo-
ment, because we are taking it for granted
that there should be ceiling. Somecbody
asked, why. As faras I am concerned, I
am clear in my answer. Some friends who
belonged to the party of Shri Jagannathrao
Joshi, have tried to say that ceilings will
have to be connected with income; Rs. 1,500
a month should be the income that one
should get from land. I want to be very
clear, because as a social scientist and an
economist, I want to make it clear that ceil-
ings are not connected uniquely with income,
Land does not belong to any private indi-
vidual. I am quoting Shri Vinoba Bhave,
He is not a Communist; perhaps he may be
greater than a Communist, That is a diffe-
rent matter. But land is a natural resource,
Land is also a status symbol. Land is also
something which is the only means of giving
some livelihood for the masses of people
who are living in the rural countryside.
What is the point of mixing up agricultural
ceiling or land ceiling with income ceiling ?

I must congratulate the leader of the Jan
Sangh party on the astuteness he has shown;
very clever. If it is Rs. 1, 500 a month, auto-
matically, the ceiling will be 30 to 40 acres,
and then he also says, *“Look here, In the
urban areas, people get Rs. 1,500 or more.
The Ministers get Rs. 2,250 a month and
even Members of Parliament are getting
quite a lot of money. Therefore, I feel it
is not a helpful suggestion at all, Itis a
suggestion which is not intended to help the
problem of land reforms. I think all this
has arisen because the Government them-
selves are not quite clear in their mind. I
think it is very important to tell the country
categorically that land belongs to the nation.
It is very important to tell the country cate-
gorically that all water below the land be-
longs to the nation This controversy of irri-
gated land, tube-wells, this and that is ua-
necessary. | am not saying that you should
not give compensation. I do not dwell on
jt. 1 do not want to be a buli in a China
shop; 1 am not prepared to say you must give
compensation or no compensation, because
it is not my business to do that, [ do pot
have that responsibility. But I do want to
say that we must make the position crystal
clear to the country at large, Otherwise,
what do we see 7 Miserable figures came out
of the Chief Ministers’ Conference., 1 was
not preseat there nor could I really find out,
but I heard people telling me that asa
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result of the entire big conference that they
had, the figure of one million acre or so
came out as the land that would be avail-
able for redistribution. How is it going to
solve the land problem ?

If we want to solve the land problem,
we must have 40 million or 50 million acres
of land. Even that is not going to fully
solve the problem, because the problem is so
big. Of course, it is going to give a lot of
trouble and difficulty; it is going to obstruct
production for the time being. But if we
want to have a major dent on land reforms,
we will have to do a lot of things, a lot of
follow-up action. For example, we failed
to take follow-up action on devaluation, and
so, if we do not take a lot of follow-up
action on land reforms we will be worse off,
and there will be no land reforms.

I do not want to give an answer. But I do
want to suggest 1o the hon Finance Minister
that it is not only the business of the Chief
Ministers, and with all due respect, it is not
cnly the business of the members of the
Central Government or the VIPs of the
Congress organisation; it is a matter in
which we all, Members of Parliament, are
equally concerned. This Parliament has taken
a very great interest in land reforms. 1
would like to suggest that before any deci-
sions are taken, before the Chief Ministers
give their decision, or commit themselves to
a particular position, before the AIIC com-
mits itself to a particular position, during
the current session of Parliament 1 request
the hon. Finance Minister to request his
leader, the head of the Government, to see
that at least one full day is alictted in this
House, 50 that we will know, and everyone
will come out with his views, all parties,
without any inhibition. Let us all know
what we mean by land reform, why do we
want ceilings, what are the problems that
will emerge from land reforms and how do
you propose to tackle them. 1 want to refer
to the urban ceilings—a pledge which we
have given  We are good in giving pledges?
we bave got into that habit; that habit was
already there before 1967, After all it was
taken for granted that it was a way of takk-
ing. My friend the Minister of ParHament-
ary Affairs says that when we get amgry we
say something but we do not mean it; after-
wards we give cach other coffes or tea or coca-
cola. But the position has now changed. Befooe
1967 we could make promises and not
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bother too much if we do not keep them.
Now we have come into power because we
have told the country that we shall imple-
ment what we promised. The Prime Mini-
ster has gone on record more than once,
and most recently too, saying that we shall
not allow anything to come in the way of
implementing the pledges we have made.

Having made this pledge about ceiling.
what does it mean? Isit a ceiling onhouse ar
property or does it include the land on which
the house is built? It is an important question.
A big house in Connaught Place or Bara-
kamba road may be valued at Rs, 2 lakhs
or 1.5 lakhs but the value of the site or the
land may be Rs. 50 lakhs. What exactly
have you got in mind ? To whom does this
land value belong 7 Again I want to suggest
as a student of socialist doctrine and as aper-
son who believes in  socialism that there can
be no private property in urban land values.
Urban land values have to be nationalised.
Whether you pay compensation or not, itisa
different matter. But they have to be nationa-
lised if you want to have effective ceiling
on urban property. I want to pose this
challenge to the Government, that inspite of
all the expertite that they have at their
commaand, all the lawyers at their command
and also the lawyers at the command of
others who are not with them, that unles
you nationalise urban land values, not only
unoccupied urban land but also urbaa land
on which houses are built today, unless they
are pationalised, I do not think that they
are going to find it possible to implement
any kind of suggestion on ceiling on urban
property.

I am not saying anything about mono-
poly houses. There are my friends who
talk about nationalisation of the twenty
monopoly houses, Obviouslty, 1 am not
against nationalisation. But I should like
to ask this question : what are we doing to
see that nationalisation works 7 Otherwise,
nationlisation has become another phrase,
another slogan. Taking of my friends on
this side, my frieads who are in the

Opposition and who belleve in  soclulist

PROF. MADHU DANDAVATE: (Raja-
pur) Both sides have mixed,

DR.V.K, R, VARADARAJA RAO:
I beliove very soon we shall wolcome Him
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into our party. I know the ground is ready
and it will not be too long or too far off
when we shall also have him. Our party
has very wide arms and we welcome every-
body who subscribes to our creed and we do
not enquire too closely in the inner working
of other’s minds. Mr, Dandavate has quite
an hon. place if he wants to join our party.

PROF. MADHU DANDAVATE : [ do
not believe in betrayal.

DR. V. K. R. VARADARAJA RAO :
If the hon. Member has me in mind, I have
never betrayed, 1 joined the political party
only three days before I stood for elections.
Before that I was friendly not only with
the congress party with his party and his
leaders and so many other leaders, I did not
belong 1o any perty. Unlike so many of his

friends who crossed and recrossed, consistently
I have been a democratic socialist, not a
communist. 1t is on record ; he knows it.

Now coming to the question of a nationa-
lisation, a hig case is being built for nationa-
lisation in our country. The point is:
what are we doing to s¢e that nationalisation
works. Let us take the nationalisation of
banking. [ thought tbe hon. Finance
Minister would give us a whiic paper on the
subject, when he gave his Economic Survey,
showing what has been the effect of nationa-
lisation of banking. Has the big industry
got more loans, or has the medium or the
small industry got more loans ? Have the
big farmers got more loans or did the small
farmers get more loan ? A few cases such as
a rehriwala or a rickshawala or somebody like
that may be there for the purpose of politi-
cal propaganda, But when we are discus-
sing an issue seriously in this House, namely,
the latest and the biggest nationalisation, it
i important for us to know how it has
worked. What about State undertakings ?
What are we doing to see that they are
much more efficient than private undertak-
ings, that the sense of participation and
scnse of identity is much greater in public
undertakings than in private undertakings ?
If 1 may indulge in distant prognosis—aot
astrology—I think we have started on a
partioular road and there is no escape;
we are going to proceed on the road. I
think there is no escape from having more
and more of socialisatinn, mve and more
of nationslisation, more and more of public
wstors  But whether we do it efficiently or
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inefficiently, whether we do it in sucha
way that it sustains and supports socialism
or in sach a way that it does not, is the
big question facing the government. 1
should like to know from the Finance
Minister what he has to say to the House on
what is being dome. First, let us have an
analysis of the working of the existing public
sector undertakings, of the newly nationa-
lised undertakings and the undertakings that
are still to be nationalised. It #s no good
having party meetings where we get up aad
say “‘Bureaucrats must be thrwon in jail
or murdered.” Anybody who becomes a
Government servant is a bureaucrat. Itis
not aclass ; itis a functional description.
Nobody can do without bureaucrats. Even
this Parliament cannot work without bureau-
crats, None of us can function without
bureaucrats. Therefore, mere sentiment will
not take us very far. The Finance Minister
should tell us how much they arc seized of
this question, what is the thinking they are
doing on this subject for making nationa-
lisation work, instead of merely talking of
nationalisation,

Coming to the question of Centre—State
relations, certain fears have been expressed.
I do not say fears always legitimate, bat
whea fears are held sincerely, whether they
are legitimate or not, they have to be taken
into account. My friend from the CPM
quoted figures of indirect taxation, etc, If [
wanted, I could give the Finance Minister —
1 think he has himself got it—a statement
from 1947 up to date about the increasing
manner in which State Governments arc
becoming the pensioners of the Central
Government. It takes a particular political
view., | want to affirm it with all the
streagth of my convication, of my knowledge
of Indian history, that this country can
survive as a united nation only a»d only as
a federal polity. It can never be a Unitary
State., We are too large, and we have
much too diverse a heritage of culture,
which we appreciate mutually. Therefore,
if you look at it from the point of view
of just of financial relations over the last
25 years, bow much expenditure incurred
by the State Governments is done from
State revenues and how much comes from
the Ceatre acting as an agent. Centre acting
as moneylender, Centre acting as a donor,
you will find that the loans have become
so large. We talk of net loans and grosy
Joans in our dedlings with forclgn countries,
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but I know a number of States where the in-
terest they have to pay to the Central Govern-
nment exceeds what they get as a allocation
from Central Government, This again is
a question which has to be considered be-
cause sentiments are involved. The new States
you have brought into existence are not like
the old British Indian Provinces. They have
o life of their own. They arc not to statues.
They have got their own feelings and ambi-
tions, which we knows. The Minister know
himself too  Therefore, it is very important
that the Central Government should conduct
a thorough review of this particular question
of Centre-Siate relations, not in terms of
the Constitution, Rajamannar Committee,
etc., but in terms of what has been happen-
ing over the last 25 years and to what extent
you are promoling creativity and self-re-
liance on the part of the State Government.
I have been myself in the Central Govern-
ment and I always used to object to this,
There is a feeling that we should come to
Delhi and by the very fact you have come
to Delhi, you know much more than what
you would know if you are in Bangalore or
Madras or Lucknow or Chandigarh. I
think it is very important to encourage and
promote self-reliance on the part of the
States, make them much more responsible
for development, make them much more
responsibe for their mistakes, make them
much more responsible for the good things
they do. Therefore, this again is a subject
which needs the careful attention of the
Government,

1 have traversed very wide field. Iam
most greaiful to you, Sir, and the House for
Having heard me, 1 joined the Congress
Party after 1964 when the Bhubaneswar
resolution made the establishment of a
democratic socialist society the creed of the
Congress. 1 joined the Congress when it
was in trouble. 1 stood for election when
it was in trouble and I won the election
when it was trouble. Now the Congress
Party is in very good condition.

SHRI YESHWANTRAO CHAVAN :
Don't leave it now.

SHRIV. K. R. VARADARAJA RAO: Oh!
No; 1 will not leave it. I would like to
assure the Finance Minister that though 1 am
not orthodox in many ways, 1 may orthedox
in terms of political marriage. I am express
dissatisfaction in the domestic houss, but {
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do no believe in leaving the party. If the
hon. Minister wants to drive me out, that
is a different matter ; I have no choice. As
far as I am concerned, I do not believe in
leaving the party. After 40 years I joined
a political party. I do not have another
40 years ; may be another ten vears.

SHRI YESHWANTRAO CHAVAN:
I talked only in a humorus vein.

DR. V. K. R. VARADARAJA RAO:
As a8 member of the Congress Party, while
supporting the Finance Bill, I do not hope
that there will be some hard and serious
thinking done¢ in government on the various
problems confronting them We do not
need gimmicks any more ; we do not need
to pamper the sentiments and suscepti-
bilities of :important classes of people any
more. We are powerful by the popular
mandate received during the clections. So,
I think it is necessary we should implement
the polices. I must tell the Finance Minis-
ter that though I support the Finance Bill,
it is pot going to do all that we expect the
government to do in the field to take the
country forward in its march towards socia-
lism.

SHRI INDRAJIT GUPTA (Alipore):
MR. Chairman, this debate on the Finance
Bill has come at a time when the Fifth
Five Year Plan is on the anvil in the
process of being shaped. Just as my hon,
friend, Dr. Rao, has correctly said, the
Finance Bill should essentially be the instru-
ment for advancing along the path towards
the goals which we have set for ouveselves,
So, we would like to know whether the
Fifth Plan, which is in the process of being
drafted, will or will not really put before
the country a new look in planning, & new
look which will be comprchensive and integ-
rated, and will not shirk whatever bold
institutional and structuralchinges may be
necessary  If the Fifth Plan falis on these
grounds, then I am afraid the future of the
country is indeed dark.

We want to achieve the minimum tar-
gets of the war on poverty which everybody
is wo anxious to carry out. I am not talk-
ing in terms of socialism and all those
things like my hon. friend, Dr. Rso. [am
much more practical because 1 have never
had the good fortune to be professor. Of
course, | respect him very much sud }
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agree with most of what he was saying,
hundred per cent. Butl set very limited
objectives because I see whom I am taking
to: they have to carry out these things. The
provision of essential commodities to con-
sumers at cheap or reasonable prices—by
essential commodities I mean cloth, sugar,
foodgrains, edible oils, kersenes oil and
medicines ; I do not go beyond this...

AN HON. MEMBER : Paper and text-
books.

SHRI INDRAJIT GUPTA: You can
add to the list. There was a furore in this
House in the question hour today, and
quite rightly, over the question of sugar,
which cut across the party lines. The way
the sugar price goes on rising is a big
scandal. So, I say, the Fifth plan will
stand or fall by its capacity to implement
these targeis. That is one thing I have
mentioned. The second is the creation of
employment opportunites on massive scale
and the third which follows from that is the
generation of greater purchasing power
in the hands of the common people.

Now, the cffect of the Budget which
the Finance Minister presented to us,
roughly, two months ago, is already visible,
I think, in higher prices. If he has got the
latest figures available, I hope, he will give
them to us at the time of his reply. But
already the economic journals have been
pointing out that the prices have been
pushed up by the Budget and that, even by
the end of March or beginning of April,
the price index was as much as 5.8 per cent
higher than what it was, at the same time,
last year, when the index was spiralling up
as compared to 1570. This is nothing sur-
prising. That Is our experience after every
Budget,

What I am concerned with is about
these monopolies which my lon friend.
Dr, Rao, did not discuss very much and he
sald that, in general, he agreed that mono-
polies should have no place. Are we going
to consider at least the question of breaking
the hold of monopolies in these cssential
commodities which make up the common
man’s Budget 7 I am trying to project a new
idea for your planners. We have done
nationalisation here and there. Not a single
consumer goods industry has beea touched
up till npw, One thousands and one types
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of controls may be imposed by order, price
control, this coatrol or that control,~notifi-
cations galore. But no control can work
when the commodity which you need to
control is in the possession of somebody
else. Therefore, T suggest, that the takeover
by the State of the wholesale trade in food-
grains and its distribution through a State
machinery so as to ensure reasonable prices
and some measure of holding the price-line
has got to be the next target.

1 am not for the moment going into that
controversy as to whether auything taken
over in the public sector works efficiently or
inefficiently. 1do not have the luxury of
time which Dr. Rao had. I have much less
time at my disposal. 1 have to finish with-
in the allotted time. Without that, I say,
there is no possibility of holding the price-
line on essential commodities, like, food and
clothing. Can anybody explain why, after
$0 many years, coming to the oldest, priemer
and major industry of this country, the tex-
tile industry, every day, in season and out
of season, we have to discuss here the phe-
nomenon of closed textile units 7 This was
never there in the earlier periods. About
¢0 to 70 or even 80 textile units are lying
closed throughout the country, Something is
wrong.

You cannot get in the market even the
oarse cloth at the price which has been
ordered to be stamped on it, and is stamped
on it. Ewen the coarse cloth cannot reach
the common man at that stamped price.
Even that cloth with the stamped price on
it is being sold in the market at a price
higher than the stamped price. How can
you control anything ? You have to take
over the industry. There is no way out. If
you want the poor man to get food, sugar,
cloth, edible oil, kerosene and essential
drugs, the industrics connected with the pro-
duction of all these have got to be taken
over. Are these going to be any of your tar-
gets during the Fifth Plan at least or not ?
I do not kaow. Please tell us.

Now, in the name of what Dr. Rao re-
ferred to as maximising the production and
in the name of self-reliance, I am sorry o
seo that the Government of India is only
feeding the monopolists with new licences,
for new units or for expansion of existing
units. ‘The argument is that the production
must be maximised and, therefore, whoever
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can maximise the production should be
helped to do so.

We are told about a new theory which
has recently been talked about and that is,
just an absolute increase in GNP is no good
and that it should be GNP combined with
social justice, etc. etc. But what is actuallv
happening is that, unless you arc serious
about breaking up the concentration of eco-
nomic wealth in a few hands, simply by en-
couraging these monopolies to increase their
production, we are not going to get any-
where. They are very wise and very self-
confident about the Government's attitude,
as it still exists, in spite of all the talk which
is going on. There is a rising wave of public
opinion in this country; nobody can deny
it; it is being expressed every day in diff-
crent forms, It was expressed only yesterday
in the Capital city itself-it has come in the
papers today-by eminent people belonging to
all political fronts and walks of life that
the monopolies must be curbed, the mono-
polies must be taken over, That is true,
But the monopolies themselves are saying
that, in the name of maximising production
and in the name of promoting self-reliance,
they are still in a position to get more and
more licences out of the Government De-
spite what the MRTP Act might say, in
spite of what the MRTP Commission might
do, in spite of what the Licences Inquiry
Commission has recommended, the old way
of giving licences to the monapolies is going
on. If Mr. Chavan dismisses this once again
as he has often done in the past by saying
that the speaker is only clouded by his old
ideology, I have nothing to say, but 1 would
like to sec what other ideolory comes in its
place. I want to give him two examples of
what the:ur attitude towards monopolies is
encouraging them to do; one example I
shall give of foreign monopoly and one cx-
ample of domestic monopoly. They were
raised in this House only recently. [ am
not saying anything new.

Onc is this company, Union Carbide,
a foreign firm manufacturing at present 9.3
million Eveready torches per year. This
Union Carbide has been allowed to expand
peyond its capacity of six million torches;
that also, as far as [ have been able to
ascertain, is not & licensed capacity but
what is known as registered capacity. When
the company was origlnally started, its
gogistered capacity was six milljon torches,
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Subsequently, after 1970, it was incumbent
on this company to come and secure a
licence if they wanted to expand their capa-
city further. My information is that no
such licence has been procured. But the
production has been raised to 9 million
torches without any licence, Not only is
this a violation of the Industrial (Develop-
ment & Regulations) Act, but when a
question was asked in the House the other
day, how this has been permitted, the reply
given by the Minister of Industrial Develop-
ment was as follows :

“The increase of production
effected is within the spirit of a decision
that had peen circulated by Government
to the effect on 13-12-1960 that with a
view to securing increase in production,
manufacturing units might be permitted
to increase their production beyond
their licensed capacity provided they
could do so without import of additional
machinery and out of their foreign ex-
change allocation.”

So many untruths are contained in this
statement. Really 1 am horrified. First
of all, there is no licensed capacity; there
is only a registered capacity. Secondly.
this spirit of the decision of 13.12-60 is ex-
plicitly stated—I looked up—as applying only
to Indian companies. Foreign companies are
not permitted to do this. Yet, this is quoted,
put forward, here as an explanation on the
floor of the House. After the Licensing
Committee had given its report, it had
become incumbent on this company to come
and apply for proper licence to hawe the
production regularised, But it has not
done s0. The capacity has gone up to 9
milllon. You will say, ‘What is wrong ?
We are getting more torches’, But it is
a foreign company, a huge company, which
is remitting so much of foreign exchange
out of the country, and it is also putting
the domestic, indigenous manufacturers of
the same commodity into serious difficultips—
they cannot compete with gaints of this size,

Another example that I shall give you
is of the domestic monopoly—nearer home,
our old friend, Mr, Birla’s concern, Hind
Alminlum  Company—~HINDALCO. I
had made an allegation in this House s few
days ago that this company which was
licensed tg instal only two machings of a
particulas kind which are kaowa s,
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“*Properzi” rods’ alumiaium rods bad in
fact installed a third machine for which
it has no licence, and the production of
that third machine is never shown in its
returns to the DGTD. It has concealed it
and that production on the third machine
is sold outside in the black market to unau-
thorised customers and, Sir, the reply I got
was — it i in the record—that ‘We have no
knowledge of this, but we will look into it."
This is the kind of thing which is going on.
Therefore, production is being maximised
‘¥hether by illegal means or unauthorised
means or by selling in the black market-that
is a different matter., But this kind of
maximising production is not going to take
us where we want to go in this country.

Not only that, Mr Chavan is also losing
excise revenue,

He should know that if proccssed alumi-
nium rods are sold illegally and unauthori-
sedly, he is \osing quite a big chunk of excise
revenue, Al least he should be interested in
finding out that.

Then, Sir, on the question of ceilings, I
do not have much time or inclination to go
into a detailed discussion. All I would like
to say is that the recent are quite stormy,
the events of the last few days have revea-
led--1 hope nobody will take any offence’ even-
ts that this Central L.and Reforms Committee
is just another name for the ‘Kulak® lobby,
for the lobby of rich farmers. What is it
that is achieved in the last 2-3 weeks ?
While this terrific  controvessy is going on
inside the ruling Party is has absolved the
Minister and the Minister of State of the
Agriculture Ministty of charges of misinter-
preding the recommendations that is had
made previously regarding ceilimgs. It has
absolved them of that. That is one big achi-
evement. The second achievement is whether
the ceiling should or should not apply to
the privately irrizated land. On that
thorny question, this Central Land reforms
Committee has preferred to remain silent
and said that is should be decided at the
next meeting of the National Development
Council where all the Chief Ministers meet.
Well, it has absolved itself of that respon-
sibility,

As far as we can make out, the election
manifesto of the Congress Party was quite
vlesr and uniquivocal on this point, that all
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perennially irrigated land, all Jand capable
of growing two crops should be covered by
the suggested 10-18 acre ceiling and these
words which were smuggled in, ‘that land
under assured irrigation from the Govern-
ment sources only,” this was done by some-
body's connivance, somebody at high-up
places connived at it. Tt shows and this is
a mattet of alarm to us, the great strenght
and capacity for mischief of the ‘Kulak®
lobdy. 1 say matters will not end here. The
battle for ceiling will go on, of course, bmt,
it is a portent. What is happening is a por.
tent of something which will come again in
future, That is when KN Raj Committee
ultimately produces its report and another
battle begins on the question of how to
draw the aflluent rural incomes into his net,
Mr Chavan’s net. There will be another
very big upheavai inside the country, inside
vour. Party and so many places. Of course,
as Dr Rao said, we welcome it, We welcome
it because these things must be thrashed
out, cleared up sometime or the other. Even
your Party cannot g5 on carrying inside all
its all-embracing fold all these people who
are either for or against the basic democratic
reforms which are required.

Lastly, because [ have not time and I
have to leave time for my colleague also,
the last point [ with to point out is some-
thing which is proposed in your manifesto
and which certainlv the planners and the
Planning Commission talk about quitz a lot
that is. the administrative reforms. [ am
only referring to the role of this, what Dr.
Rao called, “‘much-maligned’ bureaucracy.
Of course, bureaucracy 18 not a class. [
agree with it. Nevertheless, in our present
set-up, [ want to pin point attention on the
role of the bureaucracy in-that does not
mean all the burcaucrats naturaily--the role
of the bureacracy in sabotaging production
—that is what the Finance Minister is inters-
ted in, in maximising production--in sabotag-
ing production and inflicting losses amount-
ing to crores on the community. Are you
or are you not going to do something about
it in those cases where the guilt of such
bureaucrats is palpably evident ? Nothing
is done. Take one current example, The
papers bring it out everyday, Will some-
body bother to traccit 7 What is going on
this crisis which has gripped maay parts of
the country, Maharashtra, Gujarat, Eastern
Region, West Bengal, Bihar, that is the
dose-down of produstiog gaits 7 Wihy
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sheuld this lead to loss of production, loss
of employment ? The factories say, they
have no electricity; the power plants say
there fano power to generate electricity,
they say, they are not getting coal, they have
to close down part of their generating sets.
Why is there no coal 7 Because, there are
no wagons, Why are there no wagons ?
The Railway people say, no, no, theie are
plenty of wagons, but the wagons are not
moving fast enough; there are ecrtain people,
copsumers, customers, etc. whe are not
clearing the wagons ; they are lying in the
siding, So, they goround and round in
this merry go-round Irip like this and no-
body is caught, nothing is found out, and
the country loses crores of rupees every day,
I sec at the back of all this theie is a big
conspirary between cerfain bureaucrats of
the Railway establishment and certain unsc-
rupulous busincssmen and merchants, This
slow-down of turn-round of wagons is a man
made problem. This is bting done so that
big compensation can be claimed from the
Railways and that claim money s split bet-
ween the interested parties Coal is pilling
up at the pit-head on the one hand; there is
no coal 1o feed the electricity producing
units on the other Why should this happen?
What are you going to do about this ? It
is a serious problem.

There is one more example which would
like to give. Here is our Public Undertak-
ing Committee which has jast produced a
report. 1t 1s not even printed, It is only
in a cyclostyled form I hopc some Members
who are interested will bother to rcad it,
This is about the oil and Natural Gas Com-
miesion, What a revelation ol a scandalous
thing it has brought out ! It is proved in
the Puclic Undertakings committee’s report
that the Rustam crude,-for which we secu-
red the right, to get 6 millions or 7 millions
of rustam crude, for refining in our public
sector refinezies because we could not depend
upon foreign refineries who were going on
pushing up prices,~was not lifted, there
were people interested in seeing that Rustam
crude was not lifted, was not brought here,
was not used in our public sector refincries.
2 years were wasted in this. 62 percent of
the rustam crude to which we are entitled
has mot been lifted aod brought to this
cbentry at all. The Barauni refinery has

got onc million tons refining capacity lying

il and for 4 years we have had to import
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Rs. 120 crores worth of petroleum products
from abroad which could have bsen made
inour own country. What was being done?
There was one Chairman of the IOC, thank
God, he is no longer there, belonging to
that heavenly tribe of ICS, Mr, N. N, Kash-
yap, who said that before we can bring the
Rustam crude, it must be properly analysed
in thc Institute at Dehra Dun whether its
lube content is proper or not, whether it
would be suitable and all that, Two years
were spent on that and the report was given
that it is perfectly all right, it can be used,
but Barauni refinery wil lrequire a little re-
designing of some of its mechinery but no-
thing of that sort was done, nor Rustam
crude is brought and used. What are you
going 1o do about it ? If we attack such
bureaucrats we are told that it is unfair, you
should not attack them who arc not in the
House to defend themselves, that they will
be demoralised etc. etc. You must find out
what is the link-up and what is the collusion
with them due to which they are making
money. You cannot unplement anv plan
unless this system 1s changed In any
democratic set-up, parliamentary committees
and people’s representatives are associated
in these matters. I hope when Mr. Chavan
replies to the Debate, he will at least tell
us something about the future plan, whether
there is going to be any new line, any break
through, because, on that depends whether
the country will stand or fall,

SHRI N.K.P. SALVE (Betal) : Mr,
Chairman, ont long ago in this House when
we were discussing the budget proposals, we
considered various monetary and fiscal prob-
lems which face our country. We tried to
consider several measures to iyvigorate and
intensify our struggle and our attack on
poverty and inequality. In this debate,
speaking for mysel”, 1 have not the sligh-
test intention of venturing into the dizzy
heights of macro-economics which my cstee-
med collcague, Dr. Rao. has touched; I
will merely confine my observations to fiscal
legislation connected with direct taxation,
with special reference to the enactment ua-
der contemplation in the Finanoe Bill, 1972,

I also comsider this the opportune time
when hon. membcrs an make their comm-
ents on the Wanchoo Commission Report
because this is the most important document
presently before the Fisance Miodiry for
its implementation, and it deals with #a
oxtromely lmporieat wad debicato  ayatey,
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namely fax cvasion and tax avoidance, a
malaise; a scourge which seems to have pro-
liferated eviensively into every walk of In-
dian society. While hon, members will do
well to make their comments. I only hope
they would not confine themselves to dning
what Shri Bhattacharyya did by merely
narrating some figures and to critcise the
Government the Members would do well to
make some constructive suggestions and give
some guidance to the Finance Minister as
to how best he could implement some of the
recommendations so that we may effectively
be able to incorporate those recommenda-
tions in the statutc book and be able to
arrest to some degree tax evasion and tax
avoidance.

The Finance Bijll, 1972, has made a sign-
ificant departure for which the Finance
Minister has come infor a wery scathing
indictment, namely, that the rate structure
of the direct taxes has kept untouched and
untinkered except for a minor change by
which the surcharge is increased from 2.5 to
5 per cent.  Also there are some structural
changes in the law of direct taxes contem-
plated in the Finance Bill—1 should like to
deal with sume of the important changes a
little later. But now I should like to deal
with this scathing criticism which has been
flaunted on the Finance Minister for his have
ing left direct taxes untouched and untin-
kered. If I may analysc it, the gravamen of
the charge against him levelled by the leftist
parties was that while he raised massive
amounts by way of indirect taxes, he has
almost pandered to the wishes and dictates
of the money bags by not raising the direct
taxes. Particularly, Shri Indrajit Gupta was
extremely vocal at the time of his budget
speech, and asked : Why did you not raise
the rates of tax on the coruporate sector ?
¥ submit this criticism is extremely unchari.
table and completely disregards the disqueting
harsh realities of the Indian economy which
existed in the perfod just preceding the
budget. At the outset, I wish to make it
absolutely clear that I am in entire agreement
with Shri Indrajit Gupta when he says that
there is still scope for enhancement of tax
rates so far as the corpotate sector is conce-
roed. At tho same time it has also to be
stated that no one possessed of his rational
facuities and who understands tax laws
woeuld ever suggest that direct taxation of
thn non.corporate sector has any scope for
emhaiicement, a sector where the highest
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marginal rate of taxation, is 97.75 per cent.
Therefore, the charge ultimately is reduced
to this that the rate of taxation of the
corporate sector has not been increased. Yes,
there .s scope, notwithstanding the pecnnial
lament by the vested interests that the
corporate sector is overburdened with direct
taxes and that it has adversely affected indus-
trial growth. I do not for a moment believe
that. T do concede that there is scope for
enhancement of taxes on Corporate sector.
The only question I would like to ask is
whether in view of the disquieting position
in the growth of industrial production, in the
prebudget months, whether this was the
right time for Shri Chavan to increase the
rate of taxes on the corporate sector, I
think he has done very well in desisting from
the same, He has given what T call an
extremely inexpensive fiscal stimulus and
incentive to boost industrial production, and
T must congratulate him that this inexpen-
sive boost, fisccal stimulus and this inexpen-
sive incentive have paid dividends to him.
In the preceding two months, there has been
a marked improvement in the industrial
production of the country. 1 have called it
an inexpensive stimulate because such fiscal
stimulus and incentives arc sometimes given
by giving out massive concessions as they
have been given recently in the United King-
dom. The Chancellor of the Exchequer
there has announced the slashing of taxes to
an extent of £1,200 million sterling He bad
to frankly concede that the people are comp-
laining that the taxes are too heavy to leave
apy incentive for hard work, Be that as it
may. in the United kingdom, they do mnot
have the twin objectives to achieve which
we have. We have twin objectives to serve :
that it is not enough that we think only of
growth. It is certainly not enough. Aloog
with, growth, we have to take care of social
justice. So, the inexpensive stimulus is that
Shri Chavan did not give any concession in
tax, but he did not raise any rate, and that
has really paid dividends to him.

If one were to see the structural chaoges’
there are a few important structual changes
contemplated in the Direct Tax Law. The
first one is inclusion for taxation of casual
gains, windfalls, and subjecting them tog
charge of income-tax. Hercafter, if you wers
to win a lottery, crossword purzle, race or
card games, and win in gambling, you wili
have to pay a tax, Well, this is a major

Change he has done, .which not merely plug
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a loophole, but it repairs a large crack in the
direct tax law, However, 1 am unable to
und erstand the differential concessional terms
which the Finance Minister has given for
the taxation of lotteries. So far as the
other windfalls arc concerned, the casual
gains other than lotteries, such as crosswords
puzzles, races or card games. ¢tc., the exem-
ption limit is fixed at Rs. 1,000,

But so far as winnings from lotteries are
concerned, they will be taxed at rn immen-
sely concessional rate; that is to say, if one
were to win up to Rs.5,000, there is no
texation at all. 1f the total income is less
than Rs. 10,000 winnings are not to he taxed
and then when total income eaceeds Rs.
10,000, the entire winnings are not to be
taxed the first Rs. 5,000 are to be deducted
outright. Out of the balance, only 50 per
cent is to be taxed, This is a discrimination
which is wholly unwarranted. 1 know there
mright have been some unconscious pressures
from the States, because the States are the
biggest lottery-runners these days, But it
would be sacrificing a very sound principle
of legislation if the lottery winnings are
taxed concessionally, After all, races, gam-
bling, lotteries. etc., belong to the same genus,
species, and their taxation must be uniform.

The second change sought to be made
is the taxtaion of capital gains on the sale
of jewellery. It is a change which was long
overdue. However, in his also, the Finance
Minister has shown a concession which 1
am unable to understand. If you scll the
old jewellery, and make capital gains and
then out of such capital gains if you pur-
chese new jewellery, the wvalue of purchase
of new jewellery is exempt from being taxe,
1 am unable to understand the rationadie
of this exemption when we are not wanting
to encourage any type of vulgar display of
opulence and when we oppose ostentatious
ways of living. [ cannot understaud why
the purchase of new jewellery should be
encouraged in this manner,

Today, we read in the newspapers that
the Prime Ministcr has observed somewhere
that people have an undue bias in favour
of purchasing gold. which is not at all desir-
able. Therefore, 1 do hope that the Finance
Minister will withdraw this concession of
exemption on purchase of new jewellery,

16 hes

The next change secks to introduce g
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new section, 295 (MM) in the Income-tax

Act, 1961, When this section becomes law,

it will empower the Central Board of Direct

Taxes to make rules prescribing certain

conditions under which the Appeliate Assis-
tant Commissioners of Income-tax may

admit fresh evidence in appeal, not produ-

ced before the ITo. This sort of legislation

is highly ill-conceived and improper. In the

Consultative Committee to which I do not

want to refer very extensively. The Finance

Minister had himself rejected such suggestion,
The role of the appellate assistant commi-
ssioner of income-tax in the income-tax

hierarchy is much different from the role of
an appellate court under the civil procedure
code. He has not merely the power of an
ITO but much mure, The legislature has
given him many more powers. It is in fact

an administrative review which is done in
the appeal the assessment is completed.
This is how the Supreme Court has descri-
bed the power of the Assistant appellate
commissioner of income-tax : ‘*his powers
are wider than thuse of the appellate court

under the code of civil procedure. His
competence is Dot restricted to dealing with
the subject matter of appeal ; he may exa-
mine all matters covered by the assessment

order and correct the asscssment in respect

of such matters even to the preudice of the

assessee and may remit the case to the income-
tax officer for enquiring into items which
were not even the subject matter of appeal; if
a receipt has been assessed under one head, the
Appeliate Assistant Commissioner may hold

it to be assessable wunder another.” That

is what the Supreme Court says, He is so
powerful and rightly so becausc at this

stage for the first time a proper review of
the assessment is made in appeal. Where is
the need for these people in the Board
sitting in the cosy chambers of the Secrot-
ariat to make rules to guide this authority
as to when fresh evidence be allowed to be

taken, Why do they not trust his wisdom

and sense of justice that this man exercising

appellate jurisdicton vested with so much

power will exercise his authority judicially,

justly and fairly and will admit fresh evid-

ence only in consonance with the principles
of patural justice. Fresh evidence is not
admissible as a matter of right at the appel-

late stage but fresh evidence is always allo~
wed 10 be introduced in appeal under special
circumstances. In terms of soction 119 the
Central Boards of Taxes is precluded specl-
fically by the legislature from interfering in
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the appellate jurisdiction of the Appellate
Assistant Commissioner of income tax. But
the Board is now going to make a rule under
the new section. If and when such rule is
made and, if it is not to be wlra vires, it
will have to be within the postulates of
section 119. I do not know what sort of
rule Board will make keeping in view the
restriction imposed by lesgistation in section
119. ‘Therefore, 1 fervently implore the
Finance Minister not to press this type of
provision, but to trust the Appellate Commi-
ssioners of income-tax. Besides, why do
they not send them departmental instructi-
ons 7 Nothing prevents them from sending
departmental instructions enumerating the
circumstances in which they are going to
admit fresh evidence in the first appeal.

What is worse, it is not the rich and
affluent who can afford expensive income-tax
advice who will be every worried about pro-
ducing evidence, If at all the rich suffer,
they do not suffer because they have produ-
ced inadequate evidence; thep only suffer
because they have produced some evidence
in which something increminatory is found
out. It is the poorman who does not
understand what to produce before the ITO
who suffers. Onlyto day in the partys, stand-
ing committee meeting we were discussing
how complicated the law is; not one out of
520 Members of Parliament, I dare say, in-
cluding myself, would be able to fill his
return correctly. Law is so complicated and
things are so difficult for a poorman. Ifa
person who is assessed at Rs. 10,000 or
12,000 has a grievance on some matter and
he has some evidence to produce which he
could not produce before the ITO, why
should he be precluded 7 Therefore I request
Mr. Chavan not to press with this provision.

I immensely welcome the intpoduction
of a permanent account number. It is
now contemplated that every assessee will be
given aa account number and this will pro-
vide an efficlent method of cross checking
various transactions. Iam sure this would
be an effective deterrent to tax ovasion, [
only hope that bureaucrats do mot, with
their bias for red tape, bring in impedimeots
and obstacles because this measure means
streamlining the administration. You are
proceeding towards sophisticated methods.
Even if i costs a littte extra, I am sure the
Finance Minister will make finance readily
available for this,
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1 shall now make some observations oa
the Wanchoo Commission Report. This
Commission was appointed mainly to suggest
ways and means to check the scourge of tax
evasion and avolidance. The terms of this
commission were : (1) recommending effe-
ctive measures to unearth money and prevent
its proliferation and to suggest ways of check-
ing avoidance of tax and to produce arrears;
(2) to examine various exemptions allowed
by the tax laws with a view to their modi-
fications, curtailment or withdrawal and (3)
indicated the manner in which tax assess-
ments and administration should be impro-
ved to give effect to the recoymmendations,
In a sense the terms of reference werc not
wide. The report has been with us for quite
sometime and I have very carefuliyv gone
through the entire report. Before 1 make
my comments, ] have to apologise for having
used somewhat intemperate language when I
was speaking on the report in my budget
speech, My friends and the Members of
the Commission, felt offended at what I said.
unwritingly I have no hesitation in expre-
ssing regrets for using language that 1 did
in my last speech on the budget to describe
the report. But I do maintain, having stu-
died the report extensively, very carefully
and objectively, not with a view to picking
holes, but to finding out practical ways and
means if we could really put an cnd to this
curse of tax evasions and black money which
seems to be degrading, debasing and corro-
ing the very moral, and legal norms of the
entire society, enabling people to pay bribes,
and indulge in other vicious corrupt practices
degarding and debasing the whole structure
of Indian society. I have tried to work
hard and go through the report very exten-
sively not once or twice but as many time ass
[ could., Now I find that there are certain
very serious drawbacks of a general nature
in this report and 1 must mention them to
start with. The first drawback is that the
implementation of some of the important
recommendations will necessitate, if not re-
versal, &t least a major review of oertain
fiscal and monetary policies of the Congress
Party. 1t can, therefore, be taken ior gran-
ted that such recommendations which require
a major review of policy will bc kept in
cold storage for eternity. Terms reference
strictlv do not justify recommendation re-
quiring reversal of major fiscal policies,

The second drawback is. the recommen-
dations are spread over fairly wide range of
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direct taxation beyond the problems of eva-
sion or avoidance of tax. And, on tax ad-
ministration, the recommendations are very
far reaching. The recommendations have
got so mixed up that a further scrutiny,
seminars and other process will be required
to sort out the recommendations which have
an immediate nexus with the malaise of tax
evasion and avoidance, which can be imple-
mented, as against other recommendations
which are not directly related to the prob-
lems of 1ax evasion,

The third drawback is that the various
recommendations are¢ more cxpressions in
favour of one opinion against another, with-
out there being sufficient and authentic data,
figures facts and statistics te support each
opinion. One would have expected that
the repoit was more factual than argumentas
tine The report is a synthesis of the reports
of the various commissions on taxation, the
reports of the Public Account Committee,
the report of the Administrative Reforms
Commissions and well-know n opinions voiced
by the representatives of trade and comme-
rce on the one side and by the represenia-
tives of the department on the other. The
weight of the repoet would have been enti-
rely diffurent if the report, instead of condens-
ing the opinions of these various commissions
Committees and persons, was very factual and
realistic, relying on information from the
assessment and other relevant records of
Income tax proceedings for evaluation of the
problems and for suggesting remedies.

Finally, the recommendations can neither
be accepted in their entirety nor be rejected
in their entirely, with the result that the
Msnistry has been given a very long rope to
do whatever it wishes to do with this report.
This is a luxury we can hardly afford at a
cost of Ra. 11 lakhs, which is the expendi-
ture on this Commission.

However, 1 do concede that some of the
suggestions made by the Commission are
indeed very bold. 1 will just consider a few
important suggestions and make my observa-
tions regarding the important recommenda-
tions made by the Wanchoo Committes,
Theit main recommendation is that high
rates of taxation are one of the main cauvses
of the widely prevalent malaise of tax eva-
sion and avoidance in our country, That
appeacs o be the very basis on which they
bave proceeded in this report. That is why
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they have suggested a revised schedule of
taxation, in which the highest marginal rate
is recommended at 74.75 per cent, as against
the present rate of 97.75 per cent.

About high rates of taxation I will quote
only a few lines, because I know time is ex-
tremely limited. They themselves Feel very
strongly and this is what they say :

“Among the causes which have
contributed to the spread of tax evasion
and build up of black money n our
country, we had listed the prevalence of
high tax rates as an important factor,”

Further, they observe -

“At the end of our enquiry, we
were left with little doubt in our minds
that such high rates of taxation are tole-
rable or are tolerated mainlv because of
the widespread evasion and avoidance
that take place.”

This is the philosophy on whieh they pro-
ceed.

“To many, they provide adequate
justification for resisting the attemps of
the State to Snatch away almost tLhe
entire fruits of their labour.”

In their final observation they are demoli-
shing the basic theory which we have been
cherishing all these years :

) “One reason often given for adopt-
ing high tax rates in our country is that
they would narrow down inequalities of
income and wealth,”

They are completely in disagreement with
our philosophy on this point and this is
what they say :

“In theory, this might be a valid
Proposition. but in practice, high rates
of taxation are apt to make the rich
richer and the poor poorer, thereby wide-
ning the gap between the 1wo clngsss.”

Thus they have virtually gone to the exient
of saying that the high rates of taxations

are responsible for increasing the dispacitics
that we scc in our society, They say :

“Todsy & person in the income
bracket of over Rs. 2 iakhs, who
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earns an extra Rs. 1,000 and dec-
lares it honestly in his return of
income, is worse off under our tax
system than aod unscrupulous per-
son who evades tax on only Rs. 30.
In such a situation, honesty be-
comes the first casualty and not
many would find it easy to resist
the temptation."”

Whether to check such temptation we
should liberalise the law or we should so
tighten the law thal a person pays a very
heavy price for falling a prey to such temp-
tation is a matter of opinion. Whether for
purposes of accelerating to economic growth
lesser tax rates are required or not, is a
matter on which 1 have nothing to say at
the moment, I am not discussing that. But,
in my opinion, it is the single largest self-
deception the Commission seems to have
practised on itself if it sincerely believed that
by Government revising the rates of income
taxation, as assuggested by the Commission,
there would be even the slightest qualitative
or quantitative improvement in the attitude
of those tax-payers who are dishonest today
and can successfully evade taxation without
being imprisoned or penalised. And the
dishonest tax-payers of tomorrow are no
different from their tribes cf dishonest tax-
payers today. There are honest tax-pavers
who pay their full taxes even if they are
bled while by the high rates of taxation.
There are dishonest tax-payers who will
cvade payment of full taxation even if they
can easily afford it. The class of tax-payers
who become dishonest merely because the
present rates of taxes are higher than those
recommended by the Wanchoo Commission,
in my opinion, just does not exist, and I
shall prove it.

1 will prove it by drawing attention of
the House to the rates which were prevalent
in the fifties. Yesterday I was glancing thro-
ugh the Finance Act, 1956 and I found that
in the Fifties when the purchasing power of
the rupee was very much more than what it
is today. in the fifties the rate of taxation
for jacomo between Rs, 40,000 and Rs.
1,50,000 was very less than what is suggested
in the schedule by the Commission, and
above JRa. 1,50,000 the rates was 9} annas
super-tax, 4 anuas income-tax, noar about the
rates which the Commisslon itself is suggest-
ing, The Commission has not given any
dua, it has got amade any fectual tudy of
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what was the position of tax evasion in ths
fifties with tax rates as rational as suggested
by them. As a persoa who has been very
humbly connected with tax administration
and has been arguing tax cases in courts [
am in a position to say that in sixties the
tax evasion was much less than what it was
in the fifties. In the fifties we had several
neo-rich, several multi-millionaires and billi-
onairs who resorted to tax evasion and than
subsequently availed of the various dis-
closure schemes and came to settlement
under section 271 (4) (A). As compared to
that, in the sixties there were fewer crorepa-
this, andl esser now.

If the revised rates are accepted, accor-
ding to Commissions calculation Shri Chavan
will have to forego Rs. 45 crores. Yet, not
one assessee will come to the path of recti-
tude. Will it be signs of wisdom on our
partto then pay such a price ? Where is
the proof to say that the rates of taxation
have ever mattered with people who take
to path of dishonesty? There is proof to the
Contrary. So, the reduction of rates to curb
evasion and avoidence is the single biggest
self-deception that is being suggested. How-
ever unrelated to evasion, if to rationalise
taxation you wish to reduce the rates, I have
nothing to say.

I only hope, Sir, whatever else would be
accepted this would not be accepted in the
name of preventing tax evasion. They have
stated that through various avenues, the
black money has proliferated and they have
demarcated three avenues in which it is
actually proliferated, surreptitious and clan-
destine business which iacludes purchase
and sale of licences and payment of secret
commission, secondly smuggling of gold and
luxury goods and thirdly they have stated
in the political field black money has proli-
ferated. That is, however, a matter which
the Finance Minister will look into. I am
confining myself to more basic matters which
they have referred.

So fsr as taxation on individuals is con-
cerned, they have suggested a schedule.
Now my very serious grievance is this They
are suggesting in the schedule 23% roduction
to a man who gets Ra. 2 lakhs and above
and a person who really desecves reliel and
jmmediate retief because of ever increasing
lphinfprbeﬂumbmdm no Toligl
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whatsoever in the suggested rates, A person
who has the misfortune of earing Rs. 10.000
according to the revised schedule, gets no re-
life. A man who earns Rs, 15,000/- gets a
relief of (6n% and a person who earns
Rs. 20000/- gets a magnanimous relief of
1.25% and one who earns above Rs 20,000/-
gets a bounteous relief of 29, and one who
eains Rs. 2 lakhs and above gets 23%. I
cannot understand and how are they building
a pyramid with upside down. In fact, 1 would
plead with the Finance Minister to consider
the lot of the people who are earning Rs.
1.000/' or Rs. 1,500/-a month, who have
to bring up their children, there is not
enough for them to clothe them, to feed
them educate them and if they evade tax, 1
think, they have very justification to do so.
There should be no tax upto Rs. 10,000/-
and upto Rs. 25,000/- there should be revi-
sion of rates. If Finance Minister wants
the rate above Rs 25,000/- to be redued. it
is for him to judge whether it is profitable
or unprofitable but relief to peoples earning
upto 25,000 in a year is due at once,

MR. CHAIRMAN :
now.

Plcasce finish

SHRI N.K.P. SALVE; I will just finish,
Sir. Glve me two more minutes.

Regarding ceiling on business expendi-
ture Commission has stated that the Guest
House expenses and the entertainment
expenses shnuld be allowed because accor-
ding to them in these disallowances as now
contemplate in our tax laws, it is only the
honest assessee who is grieved and suffers
and the well advised and some what crafty
assesses manages to escape the rigours
completely.

Sir, I would have agreed with the Com-
missions recommendtaion on this point
much more, if they had only coms out,
with some more data on the point because
it is to my knowledge that with a slight re-
adjustment and rearrangement of affairs and
with a sklilful narration in the vouchers these
entertainment expenses, become sales promo-
tion expenses, advertisements expenses, messing
expenses, boarding expenses, employees lunch
expensses, Director’s travelling and liaison
expenses and the Tribunal has been holding
In oentper cent cases that theee oxpenscs are
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allowable. Therefore, if one were to see the
entetrainment expenses claimed in large com-
panies after ceilling was imposed by the
Parliament on its allowablity the claims
have doclined very much under this head
though not the real expenses. Therefore, it
is the honest who are really put to difficulty.
I wish the Commission had examined
bundred cases and brought on record the
declive in claims under this head. After all
how much is the gain to the revenueas a
result of the ceiling. Let the dishonest be
penalised on this matter for a very small
gain in the revenue.

The 1ecommendations about the pen-
alties are extremely important, The Com-
mission has recommended that the levies of
penalties for the concealment of income-fax
shonld be related to ¢he income tax
and wealth-tax respectively sought to be
evaded and not on the basis of income and
wealth sought to be concealed, In other
words, il Rs. 30,000/- income is sought no
be concealed, the penalty should be relatted
to the tax of Rs 6,000/- andn ot be related
to the concealed income of Rs, 30,000/-
Presently on the Rs. 6.000/- being the tax
sought to be evaded on concealed income
of Rs. 30,000/- the minimum penalty is Ras.
30000/-, maximum Rs. 60.000. Likewise for
wealth-tax assessee, the wealth tax sough to
be evaded may not even be Rs. 1,000/- but
the minimum penalty is Rs. 30.000 and
maximum Rs. 60,000). Thus, jointly for
income-tax and wealth-tax the penalty can
be Rs. 60,000/- minimum and Rs. 1,20,000/-
maximum. Therefore, the Commission has
suggested that these penalties are  hoplessly
out of proportion and they have dealt with
them and they have suggested that these
penalties are so heavy that when yon levy
the penalty, no one is interested in paying the
penalty. Thave very good one more impore
tant reason to give to the Finance Minister-
why the recommendations should be accepted,
and he can verify this,

Therefore, in hundred out of hundred
case wherethe penalties are s0 heavy as In the
cases | have taken /e, ; on Rs. 6000 tax,
evasions penalty of Rs. 45,000 to 60,000 is la-
vied that is, one and a half times to two
times income sought to be concealed, The
matter goes befora the tribucal and (mpells
the courts fo take g strict view pecauly
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of the hardness of the penalty. When you
levy a heavy penalty out of all proportion,
the appellate courts are going to call upon
the Revenue Department to discharge
the burden of proof strictly giving no
quarters for any doubt. And in hundred
out of hundred cases, the Department fails
with the result that heavy penalties embell-
ish only our statute book. In reality, they
do not work.

T hope, Shri Chavan will examine and
call for the records of tribunals where
heavy penalties were levied and find out
what has happened. If the penalty is
Rs, 5000 or Rs. 10,000, on a tax liability of
Rs, 6000 that a different thing. Butifit a
heavy penalty, then the appellate courts
will want a foolproof case for sustaining
such harsh punishment.

Lastly, about raids and searches, the
Commission has mentioned that more
searches and said be made to unearth the
black money. Fantastic figures of evasion
and the avoidince of tax and black money
are given by the Commission. According
to their calculation —of course, thev have
apologised and said that the method of
their calculation is at bost a guess-cum-esti-
mate.—in 1961-62, the income which has
escaped assessment is Rs. 811 crores; in
1965-66—Rs 1216 crores and in [968-69 —
Rs. 1400 crores and the tax evaded in 1968-69
is Rs. 480 crores. The black money tran-
saction is to the tune of Rs, 7000 crores.
If these figures are anywhere near reality,
then, I submit, this paralle! economy, black
money economy bits fair to become the
paramount economy one day and therefore
this scourge of colovred money must be
cradicated lock stock and barrel in tune even
by eradicating the entire private sector if
necegsary. 1 will go to that extent oven.
But 1 just do not accept there figures, as
anywhere wear reality.

What they have said here is that the
method of raids and searches is an extremaly
important expedient in department’s hands
to unearth hedden black wealth. In seves
years time, 1961 to 1968 the Income-Tax
Department bave had 1447 raids out of
which, department says, 1418 raids were
succeasful and out of several thousands of
crores of rupees income evaded in these 7
years an amount, according to dopartment,
of R, 699 lakhs, that is, roughly, Rs. 7
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crores has been seized, The anatomy of
“raids and searches” is not at all understood,
it appears by this Commission They have
not analysed how much amount out of this
is refunded. How much penalty levied,
How many sent to jail on the basis of raids
and searches. There are very many cases
where the Department has given refunds of
seized money, saying, *It is disclosed and
shown’ and the money is refunded. They
have not analysed it. What is successful as
against unsuccessful in raids is not discussed.
While we want the Department to act strictly
where necessary and the method of raids and
searches may be increacingly used, where
wor thwhile It should not be used to humilate
and insult people as they have done receatly
in Bombay. The department carried out
huge raids and, I am told, that in most of
the places raided by them and searches
carried out at the place of Film artistes,
nothing incriminating was found. If this is

correct. 1 am sure, the Department will some

day have to answer this House for this type

of raids, insulting the innocent Film artistes.

Let it b2 knowa clearly as our policy that

raids and searches are not to be used as
media to terrorise or insult people. And if
an assessment claims of Bombay Commis.

sioner are not found to bs correct, he will

have to answer us.

SHRI VIRENDRA AGARWAL (Morad-
abad) - Mr Chairman, Sir, while replying to
the Union Budget desbate, the Finance
Minister had defined the objective of the
Government’s economic policy as the im-
provemsnt of the quality of man. What
gort of a man our economic policies have
produced during the last 25 years ? Has
the quality of man improvel or deteriorated
materially and spiritually ?

It is not correct to say that the economic
policies have made the common maa cor-
rupt. dishonest and inefficient 7 We all
know that, materially, more than 225 million
people in the country, the half of !ndil's
population still live below the subsistence
level. Begarry is growing every day. Of
course, it would be unfair mot to conocode
that an insignificant percentage of popula-
tion has certainly improved their living
standard. But the soaring prices and puai-
tive tax structive have robbed him of what-
ever little he has acquired.  If he still looks
potter off, it is because he has aoquired
proficiency in corrupt practices,
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Sir, the primary and the basic function of
the Government is to produce clean admin-
istration and, so long as we are not able to
produce a clean administration, we can never
improve the quality of man in this country.
Democratic functioning should alwsays lay
the greatest possible emphasis on to enrich
human personality But human individual
has been forgotten in the present scheme of
things. The dignity of the human indivi-
dual is a central principle of democracy.
But, unfortunately, the spirit of individual
liberty seems to bc on the decline What
we need today is to gun ow objectives with-
out encroaching on individual lbarties,

Sir, poverly has becen piven an ultima-
ium by all political gioups and parties in
this country. The most crucial gquestion
to day is—may be, a 64 mullion dollar ques-
tion—how long will it take to hataw saribi.
This is the question wluch is being asked.
Different estimates have been made. The
Planning Minister has suggested that poverty
would be banished by the end of the Sixth
Plan, while the other estimates are that it
will still take a longer time  But 1 feel that
we may nol be able to provide a national
minimum, what (0 say of 12 years, even in
a period of 150 years Al the moment one
gets the impression that the present Govern-
ment is not interested in learning from the
past but is in a mood to cover its failures
of its economic policies by evolving new
theories. One has recently been borrowed
from one Pakistani economist. We all know
what this theory was and what harm 1t has
done to the develop nent of this and other
countries. Garibi who has been the real
patient is not to be blamed because he is
confused and is rapidly losing his faith in
the wholc process of Parliamentary democ-
racy. We are all talking of one or other diag-
nosis, what sort of policies can help in ban-
ishing poverty. Many of us suggest extreme
radicalism ; another set of people suggest
extreme liberalism. According to me, it is
neither radicalism nor liberalism which can
banish poverty in this country. I, here,
think of late Pandit Jawahar Lal Nehru who
had talked a great deal about the applica-
tion of science and technology to banish
poverty. But, unfortunately, in our country
today the scientists are required to commit
suicides. My head hangs in shame. [ do
not think whatever Pandit Nehru had sug-
gested to this country will ever be worked
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out. It is only the application of scisnce
and technology which can ultimately help in
banishing poverty, and neither radicalism
nor liberalism of any order can eve: succeed
in eradicating poverty People who are living
below subsistence level must bel ooked after
first. This is very elementary for all of us to
understand. The fruits of developmentmut
be percolated to the poorest, It is nolonger
necessary fort he Government or Government
leaders just to pay lip sympathy to the poor.
but what is required is to deliver the goods
to the poorest sections of the community.

Sir, the population is growing at a faster
rate. Todav our population has reached 547
million to which we add 13 million avery
year. We arc having 50,000 babics every
day, practically a baby every other second.
The World Bank. in one of 5ita reports, has
said that India will have 1402 mill:on people
by 2075 A D and a possible maximum of
2799 million 1n 2155. Ancther estimate of
population rise is that we will have round
about 100 crore pcople by 19)5, 200 crore
people by 2017, may be 400 crore peple by
2038. You can well imagine the extent of
poverty which we are required t» face in the
country. Poverty would remain monumen-
tal if it is not tackled in a big way. It
is easy for the Finance Minister to feel happy
that his budget has succeeded in shouldering
the strains of the last year, but that is not
enough We have got a big task and big
responsibility while there is a growing popu-
lation. Our economic policies must be
attuned in such a way that we could really
eradicate poverty in the shortest possible
time Both the public and private scctors
as they are working to-day, provide addi-
tional employment only to about 30,000
people every year and if all the schemes that
the Government has sponsored during the
last three years are worked out well and
implemented well, they will not be able to
provide more than 200,000 jobs. In this
way, we would be able to provide jobs oaly
to 500,000 people a year and at this rate
you can very well imagine that the rate of
unemployment will grow from the present
14 million to about 40 million by the end of
1980. ‘This is the extent of the problem
and this is the extent of poverty we are
facing in this country and that we have to
formulate our policies in a big way il we are
really keen to tackle the problem,

We all know thal rapid industrialisation
holds the key to the economic prosperitcy
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While we talk of industrialisation, it is
natural that we have to evolve a Strategy in
which a large percentage of our population
are shifted from agriculture to industry. A
large number of economists have made a
study and they have come to the conclusion
that if you really want to have prosperity,
then we should not have more than 50% of
the people to depend upon agricul-
ture. That means that a large percentage of
our people must be shifted to industries if
you really want to build an affluent society
in this country and for that it has been
worked out that we must have a very bigh
growth rate, that is not Jess than 10% a
year if we really want that our people sho-
uld have a national minimun, say, by 1980
and that necessirily implies that because
agriculture has got its own limitations, the
industrial growth rate will have to increase
at the rate of 25%, a year. This faster gro-
wth rate can only generate more employ-
ment and provide surplus which can be
distributed in favour of the poor. If we do
not have a fast growth rate, then I can tell
you that we will continue having slogans in
this country for all time to come and the
poor will continue to remain poorer. If we
really want industries to grow, we have to
launch bold and imaginative plans to
step up our industrial production, say in the
case of steel, to not less than 100 million
tonnes and in the case of 0il-200 million
tonnes and similarly, in the case of electri-
city 200 millon Kilowatts by 1980. That is
the only solution by which we can meet the
challenges which face us to-day.

The Common man in the country has
tremendous faithin the Prime Minister. The
common man is looking towards the Govern-
mept for evolving & policy which will banish
poverty. But what do we see ? We see that
the quality of man is deteriorating rather
than improving. The policies which 1 have
mentioned, if followed, can certainly usher
in a new era of economic prosperity but
surprisingly they are being ignored altoge-
ther,

During the last one year, we all know
about the industrial growth rate. It was
hardly 2% a year. In 1969-70 the prime Minis-
ter had presented the Union Budget which
was acclaimed as growth-oriented because
she had granted a large number of fiscal
incentives which accelerated the industrial
growth rate in the country. We had & 7%
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industrial growth rate in 1969-70 but in
the last two years it scems to me that the
present fiscal policy has sabotaged every-
thing that the Prime Minister had dome in
1969-70. How the withdrawal of fiscal sincen-
tives have sabotaged the growth rate 7 They
are the withdrawal of the development
rebate, then the concession to priority
industries has been withdrawn and conce-
ssion in surcharge has been increased from
2}% to 5% and the personal incometax
raised from 929 to 989, leaving practically
no incentive and the wealth-tax concessions
on new industries granted for five years have
also been withdrawn, These are all the
incentives which have been recently with-
drawn and the Government expects our
industrial growth rate to go up ; I think the
Government Is just having dreams, Indus-
trial growth rate cannot increase with this
fiscal policy and the corporate tax which was
hardly 40% in 1960-61 has now gone up to
589, —an increase of 45%. A study conducted
of 141 countries reveals that more than 131
countries have a ceiling on company tax rate
at 50°,. If Government is not interested in
terms of giving tax concessions to the corpo-
ratc institutions then I can assure the Govern-
ment that out industrial rate will go down
further and further. We will only make pove-
rty to spread further in this country and
nothing else, We are merely shouting slogans,
That is all. The common man will retuse to

believe in such slogans in future. This is the
situation just now.

What have the British Government
done 7 They have granted fiscal concessions
to the industries of the order of 1,211 milli-
on pounds, that is round about Rs, 2308
crores which is practically half of our total
budget The result is, the British industries
will be able to write off hundred per cent
initial capital of plant and machinery in the
first year of operation and still they bave
been described too latter and too  late,
Such fiscal concessions have been granted in
West Germany Japan and united Stats. In
oJar couniry we remain where we were beca-
use these are not given in our country.

1 have heard so much about Wanchoo
Commitlee'’s report. Mr, Salve, is just intere-
sted to flourish at the bar, with the growing
black money.

Does he know that ours is the highest
taxed country i the whole world 7 The
Wanchoo Committee report may or may not
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be accepted by the Government. One of
their major recommendation is that personal
income-tax rate must be reduced to 75 per
cent, That is, there should be a ceiling at
75%. 1 hope we are going to have detailed
discussion on Wanchoo committee’s report
here as well as at the Consultative Commi-
ttee. T need not therefore elaborate on this
point, here.

1 now come to agriculture, Agriculture
is the only bright spot on the economic
horizon of the country The country will
produce 130 to 110 millions of tonnes of
foodgrains in 4 years time from the current
year's production of 112 million tonncs, The
farmer has worked very hard. The prosperity
that comes from hard work should go to the
farmer. Government has been feeling
jealous of their economic prosperity. First
they thought about agricultural income-tax.
Then there was the Chief Ministers, Confer-
ence to shelve it and then it started with
procurement prices. They could not succeed.
Now they talk about land ceilings It may
create a situation that the Green Revolution
of which we are talking so much may turn
into a red revolution. This is the request
and the warning that 1 would wish to place
before the Government. What ever you
may do with land ceiling or procurement
prices, in no case should agricultural produ-
ctivity in this country be allowed to be
lowered or reduced in any way. If agricu-
Itural productivity is to be reduced, in that
case, we may even be in need of importing
wheat as we had been doing for the last 25
years.

That day will not come, Sir, if we con-
tinue to support the farmer in every possible
manner. Let his position be stabilised for 3
or 4 years. When the position gets stabili-
sed, the farmer may be in a position to pay
a little for economic development. No
policy of the Government, no statistics, of
any kinds or politics should be allowed to
stand in the interst of the farmer.

_Thercisa lot of talk and controversy
going on in the matter of land ceiling and
theze is a lot of uncertainty prevailing In the
country {oday. One does not know what
wulll bappen. There is a lurking fear in the
mind of the farming community that the
Government are moving towards collectivisa-
tion  This sort of fear must be removed,
fi we really want the farmer tp raise his
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production. We have not yet provided any
incentive what so ever to the farmer for his
agricuitural productivity while we have put
all possible burdens on the farmer to raise
his productivity. This is what will not work.

The Budget which was presented and the
Finanee Bill which we are discussing today
have placed additional burdens on the kisans
by taxing fertilisers, power-driven pumps,
lubricants and a tax on tractor prices, All
these taxes om modern agricultural inputs
have helped to raise the cost of production.
1f you continue to place heavy burdens on
the farmer and if you also expect him to
pay more in the form of taxes or in the
form of less wheat prices, J am sure he will
have no incentive left to raise his produc-
tion.

What are the objectives of the Budget ?
We have heard a great deal and have been
talking a great deal about economic policies.
There are four main objectives of this policy:
growth, stability, social justice and self-
reliance. Unfortupately, the growth rale
has been so poor during the last 21 years
that it has all been neutralised by the popul-
ation growth rate, and we still do not exactly
know what is happening to our economy.

Coming to stability of prices, the Prime
Minister is determined to hold the price
line. She has made it absolutely clear that
prices in this country must be stabilised. But
from whatever little I see, I do not think
this Government will ever be able to hold
the price line, It would be better for
Government to make it absolutely clear to
the nation that prices connot be stabilised.
What the Government can immediately do is
to hold the price line in respect of essential
items of consumption, if it is serious and
sincere in respect of its policies, 1f monkey-
ing with policies continues, nothing good
will ever come out of it end prices will
continue to rise,

I have no time to deal with social
jostice, But I want to say a word about
unemployment. 1 would plead with Govern-
ment to undertake & large roral works
programme with a provision of Rs. 15,00
crores during the next two years and have &
network of rural works so that our voral
people gain useful employment. In this
Way, Wo cgn byild up our ryral aress,
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There is a lot to say about self-reliance,
but as 1 do not have the time, T will just
say this. Weas a nation do not have a
short-cut solution or a magic wand that we
might banish poverty overnight. The most
crucial question today is to what extent we
are helpful in raising the rate of savings ?
This is the crux of the entire economir pro-
blem. If the rate of savings continue to be
solved down as it has been during the last
three years—it has gone down from 1L1 to
8.3 per cent—you can very well imagine
that you are not going to have a growth-
oriented situation. What we need today is
at least a growth of 18-20 per cent in the
rate of saving so as to be able to have a
self generating economy.

The Prime Minister is determined to
take all resolute steps which are sure to
have their impact on the eradication of
poverty within a period of three years. She
has also made it clear the other day—and I
think these are the words of wisdom which
Congressmen should appreciate —that we are
a democratic socicty and not a dictatorial
one. Where is the organisational structural
and the administrative sct-up to implement
the radical programme 7—the Prime Minis-
ter asked the Congress Party. This is what
we should all ask ourselves ?  Exactly
where do we stand in terms of our commit-
ment to the nation 7 At the moment, there
is an atmosphere of indecision, inaction and,
above all, stupidity in the whole country
and it is a challenge to the present leader-
ship to act and lead the people to economic
prosperity.

Sir destructive negativism must be dis-
carded, if we went the trade unions to ob-
serve industrial discipline, farmers to pay
taxes, industrialists to accept Government
partnership. Fiscal incentives are now the
need of the hour to meet the new demands
for maximisation of growth rate which is the
surest strate gy (o banish poverty, to stabilise
the prices and to ensure social justice, and
above all, to improve the quality of man.

SHRI 8 N. MISRA (Kannauj): Mr,
Chairman, Sir, I consider it my proud pri-
vilege to support the Finance Bill in the
hope that a few practical suggestions of mine
will be kindly considered by the Finunce
Minister and that he shall not permit him-
self to be guided by bureaucratic advisers
only As most of the points have already
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been considered, I shall only confine myzelf
to some valuable suggestions.

India has its own peculiar socio-econo-
mic factors which are not considered by the
Ministry, and if they are considered, I am
sure a much lower rate of taxation and a
much lower share of cxemption would be
allowed.

Nobody will doubt that as opposed to
other countries our family consists of five
or 6 members, and the head of the family
18 the only earning member of the family in
India. whereas in other advanced countries,
after a person attains majority, heisina
position to earn and he is no more depen-
dent on the single carning member of the
family as in our country. Secondly, earning
opportunities in India are very limited. In
this country, the average of employment can
be considered as from 16 to 65 years includ-
ing the judges of high courts and of the Sup-
reme Court; a major portion, about 30 to 35
years are spent in education and then in search
of employment. Therefore, only a small
span of life is left when a person isin a
position to earn. When he is earning, he
has to make provision for saving for use in
old age. Unfortunately, in this country, no
provision has been made for old age, such
as old as pensions. Other types of facilities
have not also been provided for old age,
with the result that it becomes inevitable for
everybody to make a provision for the
future also.

I am conscious of the fact that even for
highly paid Government officers, when they
retire, in come cases, the interim pension is
not fixed. They are in difficulty, and if they
do not have any other person who isin a
position carp, they are in imense difficulty,
as has been mentioned. These are the rea-
sons why a person is bent upon making a
provision for the future and he is not having
a clear picture before him of his old, age,
and therefore, the provision is to be made.

Now, nobody, would be able to dispute,
in these days, that Indis is the highest-
taxed country after the legislation in 1961,
(Loughter)  There is no question of laugh-
ing. These arc facts, A few figures given
by the Foderation of Indian Chambers of
Commerce in its publication known as the
Direct Taxes~ an imiernational comparison,
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show that on a meagre income of Rs. 20,000,
an individual is taxed in Australia at Rs.
2,500; inthe United Kingdom, Rs. 3,250;
and in India, Rs. 4,200, The higher level
of income-tax rates in India are almost
double that of the rates at many siages:
and at the final stage, as has been mentioned,
there is a taxatiou of 97.75 per cenl.

It is, therefore, inevitable that the rates
of duty lead to an honest or dishones
avoidance of taxation, It is therefore, desir-
able to take stock of the entire situationm,
unbiassed by the slogan as has been given
by my learned friend ever here. We have
to consider the realities of every sitvation,
and when we talk of realities, we must con-
sider the realities that we face; and therefore,
it is necessary that the limit of exemption in
the tax-structure should be made higher
up In 1939, you will remember, the ex-
emption limit was Rs. 2,000. Since then
prices have gone up by ten times therefore
inevitably the minimum exemption should
bave been Rs 20,000. [ submut that in any
case the limit of exemption should be placed
at Rs, 15,000. We can take advantage of
the experience of other countries, In Eog-
land they have raised the exemption limit
(Interruptions). They have thus allowed four
lakhs of people to be exempted and taken
off the register of assessces, If we raise this
limit to Rs 15,000, it would leave a fair
income to everybody. The needs of the
people cannot be covered with Rs. 3,000.
By the method, we shall be taking away
about three lakhs of people off the register.
It would allow the 1ncome-toa officers to be
carefull about the big tax payets, They will
find it easier to see those who ase evading
taxes and not indulging in petty cases of
catching small fish while allowing the sharks
to go; it is they who know how to avoid.
It is these persons who are able to corrupt
the officers. There is need for the income-
tax efficers confining their energies for the
evaluation of people who pay more than
Rs. 15,000 as tax.

Secondly, | want (o suggest that the
income-tax rates should be such as to give
inducement and encouragement to people to
earn. In our country the rate of taxation
is s0 high. The necessity for saving for to-
morrow is very much there. It is these
conditions that have brought into existence
the black money, The tax dodgers with the
beip of bisek money had created a bigger
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market ; they corrupt officials. Black moneY
is increasing as the figures indicate. There-
fore I suggest that the tax rate should be a
sort of a curvature. This suggestion has
not been made or considered by anybody.
Tax rate should be in curvature. In the
spectrum, in the curvature should come
people with one lakh of rupees. At the
curve, with people who have two lakhs of
income, there should be a reduction so that
there will be a lesser rate of tax on Rs. 2
lakhs ; the maximum rate at Rs. 2 lakhs
will be lower than the rate of tax on one
lakh. You can do it in the curvature form,
s0 that it will give impetus to the people
to get into the taxation structurc and dis-
close their real income ; in order to have
lower rates they may disclose the lugher rate
of income,

Nobody is prepared to part with black
money. Whatever methods you may adopt,
people who have black money will not part
with 1it. There should be a basic change m
the policy. Since you have not succeeded
with tar dodgers and persons with black
money, yos have to adopt another policy
and tell those people : we give you three
years time to deposit all your black money
in the nationalised banks and you will not
be questioned where from you got this
money. If for three years you allow people
to invest their money in industrial develop-
ment. Without enquiring their source,
people would come forward and invest in
industries and deposit in the banks. You
will be able to get some 1evenue in respect
of the money that has been deposited. Now,
according to the report, it is Rs 7 crores.

SHRI JYOTIRMOY BOSU: They
would not do it.

SHRI 8. N, MISRA : You wanted to
lake away the major part of the black money.
They are not fools, therefore, to come for-
ward with their money, If you do not ask
from which source they have got it, then
you will be able to get that money for
investment. This has been done success-
fully in various other countries of the world.
I am conscious that the practical aspect of
!.hln-n is usually ignored in Pacliament, It
18 given & burial because we are used to
talking more than acting practically. Slo-
8ans have been raised but that will not belp
us. The difficulty is, you have a vory big,
fat budget. But what you have actually
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done is, for the purpose of employment,
you had budgeted Rs. 75 crores. But
actually only Rs. 3 crores and odd have
been utilised. The same is the case with
education road-building, etc. You bring
in mobilisation of money but you do not
utilise it correctly.

In the public sector, we have invested
thousands of crores But what is the type
of people you send there 7 The hard-earned
money of the tax-payers is being pumped
into these undertakings, but nobody takes
any interest to see that they function cor-
rectly and properly. There is excess of
expenditure, waste of money, cle., but no-
body cares for it. [t i1, therefore, necessary
that before we have the mobilisation of re-
sources, we should sce that it is properly
utilised, If by mobilising the money you
can get the fruits of investment, it is good.
But it is no good continuing to have losses
in the public sector. I am not against
public sector ; I am in favour ofit. But
I must say that it s necessary that there
must be a correct and proper assessment of
the publi: vector and to give them the people
who know how to run them. L. C,S, or
I. A, § or retired people are not the proper
persons who can head these public under-
takings. There must be interests created
in respect of the public undertakiags. | am
of opiniou that 50 per cent of the directors
in every public undertaking must be from
the public. All of them must not be
Government servants. [ can cite the exam-
ple of the Shipping Corporation and other
undertakings where directors from the public
have been taken and they have been working
very well, muking profits. So, my sugges-
tion is, before the mobilisation of funds is
made, it must be ensured that the mooey
that has been budgeted and taken out for
particular purposes must be properly uti-
lised. If they are not properly utilised, it
is no good taking money out of the pockets
of the poor people and taxing them and
making them bleed out with the money.

- With these words, I support the Finance
I

SHRI P. K. DBO (Kalshandi): Mr
Chairman, if we have an impartial look at
the Finanee Bill, there is not & single item
of relief. On the contrary, Jevies have been
imposed to the tune of Rs, 183 crores, in
addition to ap annual levy of nearly Rs, 500
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crores which have been put in the two mini-
budgets of October and December, 1971

17 hrs.

When you put the value of the Finance
Bill to the acid test. certain pertinent ques-
tions arise.  Firstly, has the government
utilized this momentous opportunity it has
got today with absolute political stability and
tremendous upsurge in national morale after
the victory ? Secondly, is this Bill going
to achieve the short-term objective of the
Planning Commission ?  Thirdly, will it
achieve the long-term goal, i.e. growth with
social justice ? The answer to all these
questions is a big “*No™.

In such an unprecedented year of happy
glory, when the nation’s eye has been natu-
rally lifted to new horizons and to new goals
of prosperity, the Finance Minister has
missed the bus and belied all expectations,
IHe has chosen to tread the same old unima-
ginative path, following the same old poli-
cies without any moderation.

As pointed out by the previous speakers,
the burden of income-tax and the wealth-tax
compined together is the highest in the
World. It amouats to viriual confiscation
and yet it has been continued without any
abatement in this Finance Bill, In spite of
thesw rigorous measures, it is still possible
to be wealthy in this country, not by ability,
industry or enterprisc but by joiring a new
class of maharajas, who are the tax evaders,
the black marketeers and professional politi-
cians who feather their nests by official
patronage uander the licence, permit quota
raj.

17'02 hrs.

[MR. SPEAKER in the chair.|

In spite of the pious wish, in spite of
the promises made and the recommendations
of the Administrative Reforms Commission,
since 1968 that we should going for the Lok-
pal and Lokayukt Bill to give into the
various administrative improprieties griev-
gnces and complaints, no action has been
taken in this regard. The Lokayukt and
Lokpa! Bill has been kept in cold storage.

The Finance Minister has refused to
learn that direct taxes achieve little to bring
up the staudard of the poor. He should
take a lcaf from the latest budget of the
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British Government, which constitutes an
juteresting exercise in the act of generating
growth through tax cuts. This scheme was
recommended by the Trade Union Congress,
which is the apex body of the entire working
class in Britaln. It recommended a cot of
£ 1,500/- million, which is equivalent to
Rs, 2,885 crores, and the Chancellor of Ex -
chequer effected a cut in the tax structure
of £ 1,200/- million which is equivalent to
Rs. 2,308 crores, which is more than half of
our entire revenue With these tax cuts
U, K. expects to double its rate of economic
growth and reduce substantially the num-
ber of unemploved. Our unemployment
figure stands at the staggering figure of 14
million. According to the most conserva-
tive estimate it is expected to go up to 37
million or 40 million by 1980. Social justice
demands at least a job for every unemployed
person. Yet, it is a moonshine in this
country.

Much has been said about the Wanchoo
Committee report. I fully endorse the
various recommendations. It says that
vigorous steps should be taken to prevent
tax evasion. At the same time, the Wanchoo
Committee recommended that the maximum
marginal rate of income-iax should be
brought down to 75 per cent with a reduc-
tion in the lower slabs. DBut nothing has
been done to give effect to it. As poimnted
out by Mr, S. N. Mishra, I fully endorse
that the exemption limit should be raised to
Rs 15,000 at least All the recommenda-
tions of the Wanchoo Committee have besn
put in the waste paper basket. Even though
the problem of unemployment and economic
stagnation is more acute and dangerous for
a poor country like India than U. K., we
bave chosen to go in the contrary direction.

As pointed out by my hon. friend, the
rate of saving has gone down from 11 to 8
per cent, When I say India is poor, India
is not potentially poor. India has abundant
patural resources, man-power, ample skill
and enterprise to create national wealth, It
is all available. Rather, I say, India has
been made poor by persistent pursuit of
wrong flscal policies.

It has been calculated that if the income
of everyone above an annual income of Rs,
25,000 is distributed equally in the entire
country, the per capita income will increase
by 40 paise. I have not calculated how
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much benefit will accrue by the distribution
of privy purses. The social justice should
not be confused with mere equality. Social
justice demands adequate differentials. [
emphasize on differentials of ability and
hard work. No economic growth is possi-
ble without these differentials. Simply chant-
ing the mamra of socialism and garibi hatao
which has been much denuded of its true
content, by constant rubbing, and which has
appeared in different brands according to
one's own interpretation has had disastrous
effect in countries, like, Burma or in Sukar-
no’s Indonesia.

Our country’s devclopment can be
brought about by increase in its G. N. P,
availability of work, distribution of its in-
come and quality of life. The Part T of the
Budget Speech of the Finance Minister is a
marvellous document. But the Part 1l isa
contradiction of the Part 1 and the negation
of the basic objectives which have been men-
tioned in the Part 1 of his Bucget Speeeh.

Against the background of deficit financ-
ing of Rs. 242 crores, while casting his net of
indirect taxation on all conceivable items
used by the poor the Finance Minister
inside his velvet gloves of garib: hatao has
exposed proverbial Bagnehh of Shivaji to
strangulate the poor with its claws, It is
corroborated by an unprecedented rise in
prices even though Mr. Suabramaniam has
been chanting on the mantra of “stability in
pr l’.

So far as the industrial fibre is concern-
ed, it has gone up by 11'8 per cent ; raw
cotton—22'3 per cent; electrical machinery—
81 per cent; non-elecirical machinery—
9 per cent ; fuel and lubricant- 5 3 per cent;
textiles—12 9 per ceat ; aluminium utensils—
5'7 per cent, So far as the food articles are
concerned, in the case of sugar, it has gone
up by 21'S per cent as against a fall of 87
per cent last year. Sugar is being sold at
Rs. 275 per Kilo. There is some political
hanky-panky about it. The artificial deficit
of sugar has been created by the political
collusion of the party in power with sugar
maguates. The prices of fish, meat and
eggs have also gone up by 104 per cent.
The price index of all commodities has
reached its peak at 192 in 1971 as agaiost
the base 100 in 1960, Sir, the fresh impost
of indirect taxation will be the last straw
onthe camel’s back. I most respeotfully
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submit that the Finance Minister may re-
consider these proposals.

Nothing has been said about agricultoral
labourers. Regarding monopolies, we are
against all monopolies, whether it is mono-
poly of a private house or it is Government
monopoly. 1 would be failing in my duty
if 1 do not express my eoncern regarding
overdrafis of States, When the question of
overdrafts to States comes, the State Centre
relationship always comes in the picture, In
this regard 1 congratulate the Tamil Nadu
Government for having published the scho-
larly and well-documented Rajamannar
Committee’s Report highlighting the cons-
tant encroachment of the Centre on State
matters and suggesting certain remedies,
establishment of Inter-State Council as envi-
saged in the Constitution and giving more
powers to States. 1 am surprised to read
the latest statement of Prime Minister that
she is against giving more powers to the
States as she believes that only the affluent
States would be benefited by that. I can
cite several instances of political persecution
meted out to non-Congress States, whether
in the location of steel plant or new railway
line or giving industrial licence or setting up
of public sector undertaking. Even though
the expert committee has given the report
that the cheapest steel could be produced in
the State of Orissa, the country has been
denied of cheap steel because of the partisan
attitude of the Government.

Coming to the talk of affluent States, a
study of the last 20 years reveals that there
is no relevance between the precept and the
practice of the Prime Minister, She has been
talking of affiuent States. So for as Orissa
State is conéerned, because of this type of
Centralised planning, in the sixties Orissa’s
per capita income stood at Rs, 278.80 as
against the national per capita income of
Rs. 481,50, a discrepancy of more than Rs,
200, compared to the difference of only Rs.
100 in the last fifties. The gulf of difference
has been widening. la this regard I would
like to point out that, if there is a voice of
protest or popular resentment against Cen-
tre’s highhandedness, they meed not be sur-
prised. The writings on the wall arc very
clear, Bangla Desb has shown the way.
Even Aurangazeb, at his height of glory;
saw the cracks in the Moghul Empire. In this
regard I will most respectfully submit that
the Goverument of India should shed its
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megalomaniac attitude and should realise
the realities.

SHRI AMRIT NAHATA (Barmer): Mr.
Speaker, Sir, for some people in this coun-
try, the word of the World Bank is sacred
and final. Till a few years back, the World
Bank used to say that, in the developing
countries, the most important thing is gro-
wth; once there is growth, prosperity will
percolate down. But experience has shown
that large amounts were invested and sole
priority was given to growth, and yet in
these developing countries tensions have
grown, soical inequalities have grown
and prosperity has not percolated down
to the poor people, Now this World
Bank has suddenly jumped to the other ext-
reme, Now it says that growth, hy itself, is
not important; what is important is social
justice; if you ensure social justice, growth
will take care of itself; once there is social
justice, once there is equality, once there is
equalily of opportunity, growth will take its
own care, people’s creative energies will be
liberated, and there will be increase in na-
tional wealth. So, some of our policy-makers
say that there is no need for investment,
there is no nesad for public sector growth,
there is no need for more production; social
justice is enough; we will ensure social jus-
tice, and we will have growth. Sir, this jum-
ping from one extreme to another is very
dangerous. Two years ago our Prime Mini-
ster gave & very correct direction and a spi-
rited lead for our country — ‘Growth with
Justice’, That is the only correct strategy
for India and for that matter, for any deve-
loping country, Justice must be ensured,
distributive justice must be ensured, oppor-
tunity justice must be ensured and to achieve
that, more and more investments in public
sector, investments io essential sectors and
investment in creating the infra-structure and
jobs to the people is equally important.

Similary, T am happy that the Govern-
ment of India has not shakn off the Keyn-
sian doctrine which all these years obsessed
the official thinking in this country and has
been comsciously and unconsciously voiced
right to-day in this House. The Koyasian
doctrine says: the greater the Disparity aad
greater the inequality, the greater shall be
the capital formation because the poor man
cannot save and because the poor man
canoot save, thers would be no investment
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and as only a handful of rich people will
be able to save, they will save more because
they cannot consume all that they earn. So,
there will be greater saving and there will
be greater investment, So, let there be
greater inequalities Luckily, this doctrine,
has now been rejected by the Government
of India in the report that I read and also
in the speech of the Finance Minister it
seems that this doctrine has been rejected.

All these aiguments for reducing the
maximum limit for taxation and for increa-
sing the exemption limit emanate from this
basic thinking that greater the inequality,
the greater shall te the capital formation.
This Keynsian doctrine is in the background
of those hon. Members who say that intro-
duction of ceiling on land shall lead to re-
duction 10 production. T am not mouthing
a slogan. I am not placing before you any
iieological consideration but pure scientific
practical compulsions of economic growth
in the agricultural field which demand impo-
sition of ceiling. People say, *What will
happen to our tractors if 18 acre is the ceil-
ing 7 What will we do with them 7" They
will br.ng the tractors to Delhi and have a
parade’ of tractors at 1. Safdarjang Road,
and they will say, “What shall we do with
these tractors 7',

This Green Revolution, this new farm
technology we have borrowed not from
America and Russia, the two countries which
are most backward in agriculture. My hon
friend there was saying that there is an
apprehension that this ceiling would ulu-
mately lead (0 collectivisation. Sir, India 1s
not suitable for collectivisation. India is
not suitable even for State farming and for
that matter, even co-operative farming. We
have borrowed this new farm technology
from Japan, from Tawan, from Mexico,
couniries where land-man ratio is very small,
and where big tractors are unknown. India
is a small country and this new farm tech-
nology is ideally suited to small scale, inten-
sive farming It has been experimeuted that
under laboratory conditions, if proper in-
puts are available and they are applied in a
scientific manner, the optimum size of a
holding shall be five acres and it has been
amply proved by all the studies made by
various Universities that if you reduce the
size of the hoiding, production will increase,
It will not go down. I know laboratory
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conditions do not operate in practical life
and, therefore, five acres would not be a
practical proposition. But there is always
an optimum point and after a certain limit
the law of marginal diminishing returns ope-
rates, Therefore redistribution of land will
increase production. Sir, I congratulate the
progressive farmers of the country for their
tremendous contribution for uchieving self-
sufficiency in food and the nation is grate-
ful to them. Rut the time has come that
these benefits of the Green Revolution
should percolate down to the millions of
farm labour and millions of the landiess
farmers,

SHRI K. N. TIWARY (Bettrah), Do
you do cultivation ?
SHRI AMRIT NAHATA : We know

your point very well. You have piojected
your view point very ably at various formus.
Let me have my say.

There are millions of landless labourers,
millions of farmers and farm labourers. If
they are given a small plot and all the inputs
made available to them, agricultural pro-
duction in this country will increase by lcaps
and bounds. [ am convinced that this
reduction of ceiling must be effected rutros-
pectively, There are legal lumnarics who
say it cannot be done. I entircly agree with
Prof. V. K R. V. Rao when he says that
the entire land vests in the States it 1s the
nature’s gift to man  No private ownership
of land should remam and once we accept
this principle that all land vests in the State,
the State must redistribute the land so as to
have a floor and ceiling which alone will not
only ensure an egalitatian social order in
our country, not oaly ensure social justice
in our country, but which will also fulfil the
requirements of maximum agricultural pro-
duction.

SHRI K. N. TIWARY : Neither you
nor Prof, V. K. R. V. Rao has got any land.
You are depending upon the fiim produc-
tion and he depends upon his professorial
work.

SHRI AMRIT NAHATA: 1 don%t
have any land. Now Sir, before I proceed
with my chain of thoughts I want to clarify
one point, The Kulaks ulways charge me
that I am a film man and have no right to
speak about lamd ceiling. Sir, [ am a makee
of films, I congratulate the Finance Minis,
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try for launching raids on a large number
of film people, to unearth the black money
and the hidden money of the film people.
But this is no solution 1 have been repea-
tedly saying this. This powerful weapon of
films, this powerful medium of films, which
could be used to transform the entire gene-
ration of today which could be used to
make life more purposeful, more idealistic,
more beautiful, is now left in the hands of
speculators, commercial manipulators un-
sctupulous people playing with the morals of
our young generation, corrupting the souls
of our young people. Like Broadcasting,
like Railways, this should also not be left
in the private hands. The whole film indus-
try must be pationalised. The State must
take it over and utilisc it for the regenera-
tion of the whole country, Thic is my
point and | hope my XKulak friends will pot
again and again repeat the argument that 1
am a film maker. Istand for complete taking
over of the film industry by the State. This
is one industry where the State will not be
called upon to pay a single penny, as com-
pensation, because the film producers do not
own any asset. Film producers are propo-
sal makers, they make a proposal, they sell
it, and films are made, These are the films
which cater 10 the beastly instincts, which
provide crime, sex and violence leading to
de-humanisation and brutalisation and cor-
ruption of human soul. Therefore, 1 stand
for nationalisation of film iandustry.

It has been asked, why punish the
farmer only. Now, I don’t understand what
they mean. The determining and overrid-
ing factor for all land reforms should be to
ensure land to the actual, physical filler of
the soil, 1f that is the guiding principle of
land reforms, we shall be fulfilling the
dreams of Mahatma Gandhi. It has been
said, why have a ceiling on land only, when
there is no ceiling on urban income and
urban property. Yes, we stand for ceiling on
urban property. But the two things are
different. ‘The purpose of ceiling on land
is to have more production in agriculture
whereas the purpose of ceiing on urban
property is only to prevent two things, first,
to prevent the racket going on in land trans-
actions, to crub the role of black money in
these transactions, to crub conspicuous con-
sumption and partly to check rentier income.
But here aiso, if & middie class man who
taves some money and builds a houes for
bis own purpose, if people like him are axed,
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and if big sharks and big corporate sector
and big business houses who build palatial
buildiogs under the name of their company
or who build palatial offices, go scotfree, then
the purpose of ceiling on urban property shall
be completely defeated.

I agree with Mr. V. K. R, V. Rao's
suggestion. All urban lands—whether houses
have been constructed thereon or whether
they are lying upon,— must be nationalised
and then a proper apportioning of urban
land must also be channalised for solving
the housing problem of the urban popu-
lation.

Sir, regarding black money, itis a paral-
lel currency playing have with our economy,
Prices are rising, conspicious consumplion is
rising, the inflationary trends are increasing,
and corruption in every walk of Jife-—political,
economic and social,—is being encouraged
by this vice of black money. We have been
demanding this and 1 will again repeat that
demonetisation is the only solution of black
money. 1 know, our Finance Minister does
not like the idea. He has been rejecting it
again and again. Once upon a time when
we took up the idea of bank nationalisation,
it took us years and years before we could
get that implemented. All progressive
opinion in this country has been demanding
and shall continue to demand again and
again, demonetisation which will freeze
black money, or illegalise it.........

AN HON. MEMBER : Wanchoo Com-
mittee has said about it.

SHRI AMRIT NAHATA : I don’t know;
that has not been circulated. I agree with one
of the suggestions made by my hon. friend
Shri Mishra. If you announce a tax holiday,
nothing will come out, but if simultaneously
you announce demonetisation of currencies
after a certain date from Rs. 100 upwards.
I would mot go below that, it will have effect.

SARI JYOTIRMOY BOSU: The
Wanchoo Committee recommended Rs. 10
any above.

SHRI AMRIT NAHATA : The cur-
rency will have to be changed by a certain
date. During that period if you say that if
the money is invested in some corporation
fioated by Government, say, for eradicating



295 Finance Bill, 1972

[Shri Amrit Nahata]
desert, you will not ask for the source of it,
it will be put to good use, and black money
may be put to productive purpose But if
you announce only the first, black money
will never come out Demonetisation is the
first pre-requisite for freezing black money.

SHRI JYOTIRMOY BOSU: Heisin
favour of opening the flood gate.
SHRI AMRIT NAHATA - Simulta-

neously with demonetisation, if the money
is used to eradicate desert, it will serve a
productive purpose. So now 8ir, 1 come
to the desert. Garinl hatao, Anyay hatao,
are very great slogans. But | am vitally
interested, my people arc vitally nterested,
in eradicating the desert. Two-third of Raj-
asthan is arid zone., 1 am sorry to say
that a'l these vears this region has been
totally neglected. 1 have one concrele
proposal. The Government of India must
set up a statutory authority which is auto-
nomous, which has powers 1o raise its
own resources for the purpose of eradicating
the desert. It may be called the Indian
Desert Eradication Authority.

Talking of Centre-State relations, I am
surprised when people talk of neglect of
their respective States, they forget that there
is Rajasthan which has been given a treat-
ment which I will relate by means of quoting
the allocatton for developmental purposes.
In the Fourth Plan for continuing schemes
under the Ministries of Steel, Heavy Engi-
neering and Industrial Development, out of
a total invesiment of Rs. 774.47 crore.,
Rajasthan gets Rs. 9 41 crores, Rs, 6.21 for
the expansion of machine tools and Rs 3 10
for the expansion of Instrumentation
Ltd. But for the new schemes, under the
departments of Steel, Heavy Engineering
and Industrial Development, out of a total
of Rs. 560,61 crores, Rajasthan does not get
a single paisa. Under the Department of
Mines and Metals, for continuing schemes,
out of a total investment of Rs, 29753
crores, Rajasthan gets Rs. 78 70 crores, that
is 26 per cent, but for the mew schemes
under the Fourth Pian, out of a total allo-
cation of Rs, 21229 crores, Rajasthan gets
only Rs. 27'32 crores. Under the Depart-
ment of Chemicals, out of Rs. 261 crores for
continuing schemes, Rajasthan gets nothing ;
for new schemes, out of Rs. 328 crores,
pothing. Under Fetroleum out of conti-
nuing schemes Rs, 302 crores, nothing, for
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new schemes out of Rs. 90 crores again
nothing, Under the Department of Foreign
Trade, out of continuing schemes, Rs. 11
crores, Rajasthan gets nothing; out of
new schemes for Rs. 28 crores, again nil.
Under the Ministry of Transport and Ship-
ping, out of Rs, 41 crores, Rajasthan gets
nothing. Under the Department of Atomic
Energy. out of Rs. 64 crores, Rajasthan gets
nothing.

This 18 surprising. When you come to
the brasstacks, this 1s the position, This
shows that Rajasthan has been neglected.
It has demanded that the new oil refinery
proposed to be <et up in north-west India
be located in Rajasthan, This refinery  will
refine crude piped from Kandla If located
in Raajsthan, it will be nearest to that port,
We have a most suitable site approved by
experts, Sawai Madhopur, Il we are silent,
if we are calm, if we are bachward, it does
not mean that we should be treated like this,
Rajasthan has a right to more shire of in-
vestment in the public sector. This il
refinery must be given to Rajasthan, and
the total neglect with which Rajasthan has
been treated must be ended.

SHRI SUBODH HANSDA (Midna-
pore) :  Sir, while I rise to support the
Finance Bill, 1 would like to make a few
observations. Much is said about socialism,
cconomic development, industrial develop-
ment, land reforms, etc. But I feel it is
very difficult to achieve these objectives if
the entire administrative system is not chang-
ed This bureaucratic system of adminis-
tration must be made accountable. The
Members of Parliament or the legislatures
are accountable to the public after five years,
but the bureaucratic government is not
accountable to anyl ody, They are account-
able only to their own officialdom. There-
fore, they know that while governments may
come and governments may go, they can
remain for ever. This is one of the main
Teasons why 1t is more difficult to achieve
the objectives, Therefore, if we have to ach-
teve the objectives, [ feel that the syatem of
administration should be changed, and the
bureaucracy must be made accountable to
the public representatives of the arca.

I would like to say something about
taxation. The Finance Minister has imposed
a tax on kerosene, Much criticism has been
made of it on the floor of the House, and
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he has given certain concessions in the duty
on kerosene : I do not know whether its
impact is very bad on the urban people. But
I am sure that its impact, the impact of
enhanced daty on kerosene, is very bad on
the rural people. Therefore, there Is a de-
mand from all quarters that the duty on
kerosene must be removed. [ hope that the
Government will take note of this.

The new duty on iron and steel is also
not very much appreciated by the rural
people. The cost of building materials has
gone up, and the cost of building houies
has gone up. 1 feel that certain concessions
must be given to the raral people, parti-
cularlv in respect of the building materials,
that is, iron and gteel especially, which are
used for building construction, While the
concession may not bhe given to the urban
people, I feel that the concession must be
given to the rural arcas so that the people
can build cheap houses,

We talk of the industrially backward
areas, and some concession is given tn the
industrialists who want to set up industries
in the backward areas. But I am afraid
whether in respect of the industries which
are based on iron and stecl, the industrialists
will come up to set up these industries in
the backward areas. Therefore, if we are
to encourage the industrialists to set up the
new industries in the backward are1s, a con-
cession on the prices of ron and steel must
be given to the industriatists,

Coming to my next point, which is about
Bangladesh, I wish to sav that since the
creation of Bangladesh, smuggling has very
much 1ntensified in the eastern region.
There are a large number ol smugglers who
are smuggling Indian goods into Bangladesh
and selling them at a very high price, some-
times four to five times more than the cost
that is prevailing in this country. This has
created a very bad impression on the people
of Bangladesh, Not only are we losing a
huge amount of tax by this process, but the
impreisivn created in the minds of the
people of Banglajesh is bad, politically.
The people of Bangladesh are thinking, and
there is a public feeling outside, that the
Indian people are exploiting thc Bangladesh
people. Therefore, I think this is & very
sctious issue, and the Government should
tike steps to vheck such smuggling of goods
joto Rangladesh, 1 think a number of check-
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posts should be established all along our
border areas so that the Indian goods cannot
make a free entry into Bangladesh.

The agricultural price commission has
recommended support prices for the agri-
cultural products in the country but the
Government has not implemented the re-
commendations in so for as jute is concer-
ned, The price of wheat has been enhanced
duc to the pressure of big agriculturists,
But in West Bengal the price of jute is
slowly coming down and the Chief Minister
has requested the Governmeut of India to
increase the jute price. He has sent a strong
note saying that unless the jute price is in-
increased, just cultivators may take to
paddy cultivation I resquest the hon,
Minister to take steps to increase the price
of jute, so that the arca under jute culti-
vation may not come down,

The House is aware that our country is
short of medical practitioners and a large
number of health centres are going with-
out doctors. Today morning a question was
answered in our House in which it was said
that therc were fourteen private medical
colleges and eight of them are recognised by
the indian Medical Council and the rest
were affiliated to universities. Students are
not admitted to those medical colleges on
merits but on payment of huge sums as
donations, with the result poor boys could
not get admitted to these colleges. T suggest
that either these colleges be nationaliesd or
more medical institutions be opened in the
country to cater to the needs of the have-
nots.

In West Bengal there are seven medical
colleges and there is much pressure on
admission to these colleges. More than
10,000 apply for admission whereas only
600-700 students could be admitted. The
irony of fate is that students coming from
the rural aseas do not get admission, More
medical institutions should be set up in West
Bengal where there is a cry for medical
oducation,

I come from a district with a population
of nearly sixty lakhs. There is persisteat
demnand for a medical college to serve that
area and its sixty lakh population, in addi-
tion to Bapkura and Purulia districts, which
togethot with my district has a populatioa of
almost & crore of people, Thero is persistent
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demand for not only a medical college but
for a university alse. 1 am sorry this pro-
gramme has not been included in the Fourth
Plan, 1 suggest that these demands
should be considered by the Government at
least for the Fifth Plan so that West Bengal,
especially Midnapore could have a medical
college and university, We are in the last
stage of the Fourth Plan and the Fifth
Plan is en the anvil. In these Plans the
Goveenment’s stress is on economic, social
and industrial development of the couniry,
Except in the field of food, Government
will agree that no marked improvement
has been made. Lven in the public sector
undertakings every year the Government is
losing huge sums at the cost the poor tax-
payer. How long will the Government
tolerate these things. 1 do not know. It
must stop. Have the Government anv machi-
nery to check these things ? They should
think over it. In West Bengal, we are all
the time facing shortage of electric power.
Most of the industrial units are not working
to their full capacity due to this, This has
not only stopped the expansion pro-
gramme of the industrial units but seetting
up of new units also has completely stopped.
There is actue unemyloyment problem in
West Bengal and if things go on like this,
it cannot not be solved.

This year West Bengal has entered into
the era of green revolution by adopting
new methods of paddy cultivation, But this
is going to be spoiled because there is short-
age of irrigation and power. There is so
much shortage of water that most of the
paddy crops are going to be dried up.
It is high time Government sunk tube-wells
to save the crops. There gre reports that
people are dying because there is shortage
of drinking water, The Government has
exhausted its funds, particularly in relief
work, [ would request the Centere to
advance more money to West Bengal so that
relief work can be done and the situation,

which is going from had to worse can be saved,

Government have said much about the
concessions being given to the tribal people
in the recruitment of military and police
personnel. But the rcgulations are such
and the standards are fixed iu such manner
that very few people come up to that
standard. Th? hill people have been given
ceriain conpossions, I urge upon Goverp-
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ment that the same concessions should be
given to the tribal peonle also, so that large
numbers of them can be taken into the
police and military service. With these
words. I support the Finance Bill.

SHRI B. R. SHUKLA (Bahraich) :
Sir, I extend mv support to the provisions
of the Finance Bill. It Combines a sense
of realism with a sense of idealism of social
justice which we have adopted in our pro-
gramme at the time of the parliamentary
elections 1971 and State Assemblvy elections
this year. The Finance Bill has been criti-
cised from different angles. The Marxists
have criticised the budget saying it is an
empty budget which does not hold out
any promise of eradication of proverty and
the slogan of garibi hats was a mere vole
catching device of the ruling party, which
can be never fulfilled. The same view has
been expressed by another hon member
belonging to Jan Sangh. Even some members
from this side of the House have gone out
of their way and departed from the accepted
policy on the basis of which they happen to
be here.

I submit that the Finance Bill and the
whole scheme of the budget should be
viewed in proper perspective. The Congress
Party, which is now the ruling party, is not
committeed to the eradication of private
property in all its shape and from and in
its entire extent. Under our constitution,
we do not stand for a communist type of
Government ; nor do we stand for & form
of government or a form of society in which
the rich persons would have their unfettered
way to chalk out their destiny, to rule
over the country, to exploit the millions of
people in this country in any way they
like 'We have adopted constitution which
is based on dcmocratic socialism. It alse
postulates that the economic system of the
country shall be operared in such a way the
it shall not end in the concentration of wealth
ina few hands to the detrimeat of the
common people, If you view the budget
in this way, then you will have to admit
that Government has gone a long way to
implement the promises for eradication of
poverty, to provide the necessities of life
something has been done. But much more
needs to be done in future,

Last year we started on the scherme of
social transformatisn byt we were overipken
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by an unprecedented tragedy, by the influx of
millioes of refuges to this country, and the
economy of this country was put to serious
strain, [t certainly redund. to the crekdit of
the Finance Minister and his colleagues
that the prices did not soar so high, as
happened during the British times during the
second world war, when the prices went so
high and a class of blackmarketeers came iato
existence that a number of persons had
be put in the jails. Thanks to the patrio-
tism of the people of this country, including
the members of the business community,
the prices were keot in their proper trim.

Now we are chalking out certain pro-
prammes, a ceiling on land is being imposed
and the limit of ceiling is being cut down.
It 1s too late in the day for the members of
this part of the House to go back on the
promises which we have solemnly made to
the electoratc, The resolution on ceiling
on land was adopted as early as August
1971 when it was said that the ceiling would
be somewhere between 10 and 18 acres.
Now the State lcgislatures, most of which
are controlled bv the ruling party, have
given « direction that the celling should be
fixed in between these to himits,

It is but natural that the landed
interests so firmly entrenched in so many
legislatures should try to scck ways and
means to scuttle the accepted programme
policy of the Central Government. It is
but natural becausc when self-interest comes
into play, idcalism is given a go by. That
is manifested n the various statements
coming from the various people. This
ceiling on land has to be imposed because
of the necussity to remove the desparity
between two classes of people.

But that is not the only point. Ceiling
on land may not be desirable in America
where the population is very meagre In
Australia the ceiling on land may not be
desirable. In Soviet Russia there is no
question of ceiling on land because thore is
collectivisation of farms. But in TIndia,
where millions of people are without any
work and have no land to till, where people
are suffering from poverty since time imme-
morial, why should there be such hullabalon,
such hue and cry, if they are promised a few
acres of land +o that they may have a modi-
cum of meals a day ? So, the ceiling has
to be jmpoged. What should be the precisc
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provision, what should be the exemptions,
they arc not the concern of this House be-
cause it is a State subject. Certainly, the
Central Land Reforms Committee can give
guidelines to the State Legislatures.

In the Bill which has been introduced,
already a number of exemptions are sought
to be made in favour of mechanised farms,
for religious endowments which hive come
into existence which have usurped as much
cultivated lind as possible and so on We
have to sec that these forms of exemptions
that are liberally given only in order to
deprive mullions of tillers and cultivators of
land are not allowed. We have to be very
vigilant about it.

The=n, Sir, my hon. friend, Dr. V.K.R.V.
Rao who is a senior Professor of Fconomics
and who has also been associated with the
administration of the Central Government
by occupying a berth in the Central Cabinet
has posed certain questions He asked :
What is the direction of the Gowvcrnment's
policy 7 What is the economic policy of
Government ? 1 think, the economic policy
of the Goveroment is well-known. It is
democratic socialism. Probably, he also
advocated that there should be a complete
abolition of private industries. 1 would
respectfully differ from him. [ sav it because
in the case of a few industries which have
been taken over under the public sector,
cither because of our fault or because of
some inherent defects which we are haviog
from the past, we have not been able to
manage them well. Therefore, it is a rather
very hasty step to suggest that all the private
industries, by one stroke of pen, should be
nationalised.

He also advocated that the land belongs
to nobody, that it belongs to the State It
was said by Manu that the land belongs to
the persoms who first shot the deer and
cleared the forest, But since the time of
Manu, much water has flown down the river
Ganges. Now, the land cannot be said to
belong to the State in its entirety because
some persons have invested money in order
to acquire some landed property. Now, you
say, if a certain person has put in his earn-
ings in the bank, it is not going to be
nationalised, but, if a certain person, under
the existing order, has chosen to invest his
honest earnings in acquiring a piece of land,
you are going to acquire if, 8o, therg
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should not be an omnibus statement regard-
ing the natore of land.

Then, Sir, this black money is the crea-
tion of the crores of rupees of allocations
made by the Central Government for the
implementation of the Plan. I would dare
say without any fear of contradiction that
huge allocation of money, when it goes to
the level of State or it goes to the level of
district, is diluted and it goes into the
pockets of commission agents, into the
pockets of contractors, and by way of bribery
into the hands of officials. Therefore, there
is an increasing dominion of parallel black
economy. Unless the plans are implemented
properly, unless the Central Government
gees to it that the money allocated is pro-
perly and purposely employed, there will be
no end of black money and all our slogans
of garibi hatao will be bogged down at the
State level and at the district level. So,
unless the implementation is done in all 1ts
seriousness, this state of affairs will continue.

st %o qAo faardt (3fqar) : weaw
ween, & of @ fawg q Qaar awgAr
g a7 & Az Afqn | dv @fanr N
q1a JgT 9T WAl 8, GUIX e@  AwgreT
W&ﬂ*{ﬂaﬁo%ﬂmo qto T
& of guwr ozt ot fos frar 1 0 F ow
qT @A 7 qgar o Afew 9f faw
a1 way TEAT AT o9AT oY 8y TR @
IUwY & ger 9T @A avgEv § | WA
® qEATT ), AT 93 dfaw @ @
st g7 @iferT g, ¥ awed gu wmA
¥ o fawrs 1% A &) gvar & o
T gu AW 1 ¢ 57 4 da e & v
AT gm @ A § Fraw) oftw s
T g i 1 ag W owd @ P oy
figamd sg €, ag A% w7 N aw §,
mwmﬁ%ﬁimw«ﬂt.

ag a1a ad ¢ fe s awar ar o
a3 it ¥, FeErE ¥y a4
A @, T W oA w1 oA
weftw ark g9 W wwr @) ag e
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dfar sftxr gt @ o W &) gaer
frena ag 71w gt & o fo
wexy wafad g€ fo oot aw foad
e gt & gaer grodtidam T gar |
WX gawt X qg M § fe qg ot A
fifor §% ar § wr wwr EreRaT
gaaT Aftar s § e A fafreeT aqdlt
aTl feard wtaY gq word ax A
TAFT gw A fawdm )

UF §f IAMIQ AT § | 0% asTEd
fawen &, faa® qrag vty ¢ v @zrd-
gAY fFdY & ar § § @)l ATy A
faer w ad ¥ | swr oy fem € 5
15 a6 & mzrfere § gard s &,
Wi g wredt whe &, 17 Dfar & aweT
¥ gy, A1 IaF faars ¥ sar wiar?
oYX ag gareT wred w@ar, v frwdeh
ad gay |

gad fwagd f& a afw @,
i A& &Y, ar fedwr g ar fawde @,
@ W w1 g% § waws & fe gaw
a7 grgA H7 GreA (G, Ia% aw &
93 &1 §AATH §), wq @A o a7 gAr-
1€ & LA B, T &Y A1 IHAY qT-
afe @), S¢S araedt fodt ofd
¥ ol s ft aff wama g N
ity qar § sgsT At ag www &)
N & arar wgar § fe T ¥@ T o
wrar wmar fe on qfcare ft qah @
Y wifgd | ot s w7 aficare aea
WA a1 W OgT AW, 3T H O e
rerfer f a% ? 3a% wx ¥ wx wry §
N I AT FT 4F, TR A At we
1w ¥ o o g wenr fawd
e, qF e @, @ en
o e A Ay o
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TE ¥ oF e fowa O adr § W
T ?

oY @ de difaw  am w1@ E
TR 10,15 20 qFF # 73, IA¥ waATT
T & wrwd, N mraegs §, wwe
Surg i gEMt @ W @t wiw @faw
IRt w7 &) oF usy ¥ AT
araEt § o @ wre @faw v oww
FLE #R AT Agrer ATgw & gar-
fas wat AMA QA & gk
fedt 1 s Hrarm @ gasr s
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AN 2 4 v 1 A s wEw AT
w1fg, ag &Y ag &TAT § T |
weaw AW : W19 WA & AT
WIqW JATSA FAT, AT HA G1AAT ATEN
st %o wAe fawdt: & wa A
qITAT ATET |
MR. SPEAKER: The House

adjourned till 11.00 A, M. tomorrow.
1800 brs.

the Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 16, 1972/
Vaisahha 26, 1894 (Saka)

stand
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